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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026291 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : RETENTIVE TIMER CIRCUIT AND METHOD WITHOUT BATTERY BACKUP 
 

  

(51) International classification  
:G06F 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Shivashish Prarthi 
      Address of Applicant :403, Spadix apt. Kodihalli, Bangalore-8 

Karnataka India 

(72)Name of Inventor : 

   1)Shivashish Prarthi 

   2)Sharat Chandra 
 

(57) Abstract : 

The invention comprises of a circuit and a method to implement a retentive timer without using battery backup. The circuit mainly 

consists of a microcontroller, power supply circuit and a power supply sensing circuit. Power supply signal is conditioned using the 

power supply sensing circuit and fed to the microcontroller. This enables the microcontroller to detect power cut using interrupt 

mechanism. The power supply circuit consists of a capacitor large enough to supply power to the microcontroller during power cut for 

long enough time, so that the microcontroller can backup timer information in its EEPROM that is a nonvolatile memory. Whenever 

the microcontroller is powered on, it first checks for status of the timer in the EEPROM and then proceeds accordingly. As the timer 

information is stored in the EEPROM during power cut, no battery backup is required. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026312 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : TRUST ESTABLISHMENT TO DEPLOY SERVERS IN DATA CENTERS 
 

  

(51) International classification  
:G06F 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HEWLETT PACKARD ENTERPRISE DEVELOPMENT 

LP 
      Address of Applicant :11445 Compaq Center Drive West, 

Houston, TX 77070, United States of America U.S.A. 

(72)Name of Inventor : 

   1)SUHAS SHIVANNA 

   2)ALAN L GOODRUM  
 

(57) Abstract : 

In one example, a system is disclosed, which may include a network device, a new server connected to the network device, and a 

management server communicatively connected to a cloud-based service and the network device. The management server may 

include a server deployment engine to discover the new server in the system using the network device, obtain an encrypted data blob 

associated with the new server from the cloud-based service, establish a trust, via a secure protocol, with the new server using the 

encrypted data blob, and deploy the new server in the system upon establishing the trust with the new server. [Fig. 3] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026313 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : METHOD AND UNIT FOR VERIFYING VIDEO FRAME SEQUENCE•  
 

  

(51) International classification  
:G11B 

27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Praveen Savula 
      Address of Applicant :c/o Chandrashekar, House.No. 41-

100/1/B, NTR Colony Wanaparthy Mandal, Mahabubnagar 

(District), Telangana India 

(72)Name of Inventor : 

   1)Praveen Savula 
 

(57) Abstract : 

METHOD AND UNIT FOR VERIFYING VIDEO FRAME SEQUENCE ABSTRACT The present disclosure discloses a method and 

a unit for verifying video frame sequence. The method comprises retrieving a video from a memory unit, extracting plurality of frames 

from the video, shuffling a pre-set sequence of the plurality of frames to form a shuffled sequence. Here the shuffled sequence of the 

plurality of frames is provided to a user. The method further comprises receiving a user sequence to arrange the plurality of frames 

and comparing the user sequence with the pre-set sequence to verify order of the plurality of frames, wherein the video is streamed to 

the user based on the verified order. Figure 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026337 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : QUADRATIC ELECTRO-OPTIC BASED DEFLECTION-FREE WIDE PATH-LENGHT 

MODULATION AND LATERAL SCANNING DEVICE FOR TIME DOMAIN OPTICAL COHERENCE TOMOGRAPHY 
 

  

(51) International classification  

:A61B3/10; 

G01B11/00; 

G01B11/02;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS 

(IIT M)  
      Address of Applicant :The Dean Industrial Consultancy & 

Sponsored Research [IC&SR] Indian Institute of Technology 

Madras, IIT P.O, Chennai Tamil Nadu India 600036 Tamil Nadu 

India 

(72)Name of Inventor : 

   1)Vani Damodaran  

   2)Nilesh J Vasa  

   3)R Sarathi  
 

(57) Abstract : 

ABSTRACT QUADRATIC ELECTRO-OPTIC BASED DEFLECTION-FREE WIDE PATH-LENGTH MODULATION AND 

LATERAL SCANNING DEVICE FOR TIME DOMAIN OPTICAL COHERENCE TOMOGRAPHY The TDOCT system is based 

on quadratic electro-optic effect and involves non-mechanical, noiseless approach. Electro-optic materials exhibit a change in their 

optical property  refractive index under an applied electric field. Potassium Tantalate Niobate (KTa1-xNbxO3, KTN) possesses a large 

quadratic electro-optic coefficient with a cubic crystalline structure. This allows a wide range optical path-length modulation at high 

speed slightly above the critical temperature, which is appropriate for TDOCT. Further, when KTN is operated with a slightly lower 

temperature crystalline phase structure, light propagating through KTN experiences deflection depending upon an application of an 

electric field. Thus the proposed system is useful for scanning samples in axial and lateral direction without any motion at high speeds 

(kHz to MHz order). This invention is applicable in the fields of Medical imaging, diagnosing and sensing and metrology applications. 

This improves the speed of imaging and provides deep imaging for diagnostic application of Time Domain Optical Coherence 

Tomography system. Most Illustrative Figure: FIG.14 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026407 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : METHODS AND SYSTEMS FOR NB-IOT-TDD 
 

  

(51) International classification  

:H04L5/00; 

H04L5/14; 

H04W72/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro Yeongtong-gu, 

Suwon-si, Gyeonggi-do, 443-742 Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Ashok Kumar Reddy Chavva 

   2)Anusha Gunturu 

   3)Sripada K 
 

(57) Abstract : 

The embodiments herein provide methods and systems for implementing time division duplex (TDD) operations in a narrowband 

internet of things (NB-IoT) to enable cellular IoT operations in user equipment (UE). A method includes determining TDD 

configurations received from an evolved NodeB (eNB), wherein the TDD configurations is received as a part of narrowband system 

information block(NB-SIB),wherein the determined TDD configuration enables the UE to differentiate an uplink (UL) and a downlink 

(DL) sub-frames. Further, the method includes enabling the NB-IoT TDD operations based on the determined TDD configurations. 

FIG. 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026423 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : FORTIFIED HOME OXYGEN THERAPY 
 

  

(51) International classification  
:A61M 

16/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. P. V. PRABHAKAR RAO  
      Address of Applicant :502, Jyothi Meadows, Behind Ram 

Mandir, Whitefield, Hyderabad Andhra Pradesh India 

   2)P. ADITYA RAO  
(72)Name of Inventor : 

   1)Dr. P. V. PRABHAKAR RAO  
 

(57) Abstract : 

The invention discloses a novel close circuit high flow oxygen supply system for continuous/uninterrupted supply of fortified oxygen 

to the patient in need at his/her home providing the breathing assistance to the patient in his/her home care environment. An unified, 

closed loop, economic and safe high flow, compressed oxygen supply system is disclosed for treatment at home by providing 

breathing assistance to patients having different type of breathing problems like Ch. Bronchitis, Emphysema, Respiratory failure, 

Elderly patient with multiple morbidities and pregnancy with associated dyspnoea and other emergency conditions where external 

supply of oxygen is needed at home. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026431 A 

(19) INDIA  

(22) Date of filing of Application :03/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : OVER VOLTAGE PROTECTION TECHNOLOGY WITHOUT EARTH CONNECTION 
 

  

(51) International classification  
:H02H 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAJEEV.K.R  
      Address of Applicant :R. G. HOUSE, UNNAVILA, 

KULATHOOR, UCHAKKADA, P.O, TRIVANDRUM, 

KERALA, PIN - 695 506 Kerala India 

(72)Name of Inventor : 

   1)RAJEEV.K.R  
 

(57) Abstract : 

ABSTRACT The over voltage protection technology without earth connection is the combination of ELCB, MCB and high voltage 

cut off circuit. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026462 A 

(19) INDIA  

(22) Date of filing of Application :03/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : SYSTEM AND DEVICE FOR DETECTING HUMAN FALL 
 

  

(51) International classification  
:A61B 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)R.V. College of Engineering 
      Address of Applicant :Mysore Road, R. V. Vidyaniketan Post, 

Bangalore  560059, Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)Dr. B.G. Sudarshan 

   2)Ashutosh A. P 
 

(57) Abstract : 

ABSTRACT A wearable device for detecting human fall comprising a flexible electronic panel equipped with a first sensor, a 

polymeric substrate housing the flexible electronic panel and a belt facilitating the polymeric substrate and the first sensor to hold 

close to the human body, wherein the flexible electronic panel detects the human fall when the first sensor measures a movement of 

the human body exceeding a predetermined threshold value in three orthogonal directions and sends an alert message to a concerned 

individual. In another embodiment, a method of preparing a flexible polymer substrate comprising mixing at least 10 parts of a PDMS 

base in at least 1 part of a curing agent vigorously, removing air bubbles from the mixture, incubating the mixture for a predetermined 

period of time, wherein the mixture after incubation period gets hardened which is then processed to obtain a desired size and shape of 

the substrate. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026474 A 

(19) INDIA  

(22) Date of filing of Application :03/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : EXHAUST GAS RECIRCULATION SYSTEM FOR AN INTERNAL COMBUSTION 
 

  

(51) International classification  

:F02M26/26; 

F02M26/39; 

F02M26/47  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TVS MOTOR COMPANY  
      Address of Applicant :JAYALAKSHMI ESTATES, 

NO.29(OLD NO.8), HADDOWS ROAD, CHENNAI - 600 006 

Tamil Nadu India 

(72)Name of Inventor : 

   1)THIRUVALLUR LOGANATHAN 

BALASUBRAMANIAN  

   2)VARADHA IYENGAR LAKSHMINARASIMHAN  
 

(57) Abstract : 

The present invention relates to an internal combustion engine (5) comprising of a camshaft (35). The camshaft (35) comprises of an 

elevated portion (62, 102) formed on either one of an EGR lobe (55) and an EGR pin (91). The EGR lobe (55) or the EGR pin (91) 

rotates along an arm (56) mounted over the camshaft (35). The further rotation of the EGR lobe (55) or the EGR pin (91) causes the 

lifting portion (62, 102) to come in contact with the exhaust side roller (43) and exhaust side arm (45), which further causes the lifting 

portion (62, 102) to lift the exhaust side roller (43) and the exhaust side arm (45) resulting in an opening of the exhaust valve (33). The 

opening of the exhaust valve (33) and the inlet valve (34) are overlapped for an efficient exhaust gas recirculation. <To be published 

with Fig. 5> 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026346 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : WATER DISPENSING SYSTEM AND METHOD 
 

  

(51) International classification  :A47J31/56  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Realment Labs Private Limited 
      Address of Applicant :DSU Innovation Campus, 2nd Floor, 

Block 1, Survey No.48/1, Kudlu Gate, Bangalore  560068, 

Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)CHADHA, Bhrigu  
 

(57) Abstract : 

ABSTRACT WATER DISPENSING SYSTEM AND METHOD The present disclosure relates to system(s) and method(s) for 

controlling flow of water from a water-dispensing tap. In one embodiment, the method may comprise receiving one or more signal 

from at least one sensor and computing a distance between the object and the sensor based on the one or more signal. Upon 

computing, the method may comprise generating an actuation signal based on a current state, and a comparison of the distance and a 

predefined threshold distance and transmitting the actuation signal to a motor. In one example, the motor mat be coupled to a water 

dispensing tap and during operation may be configured to rotate in one of a clockwise or an anticlockwise direction based on the 

actuation signal, thereby controlling flow of water from the water dispensing tap. [To be published with Figure 1] 

  

No. of Pages : 21 No. of Claims : 10 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5452 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026347 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : TEMPORARY WHEEL CARRIER 
 

  

(51) International classification  
:B60R 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Daimler AG 
      Address of Applicant :70546, Stuttgart, Germany Germany 

(72)Name of Inventor : 

   1)Mr. Muthukumar Kochadai  

   2)Mr. Basavaraj Donkennanavar 
 

(57) Abstract : 

Temporary wheel carrier The present disclosure provides a temporary wheel carrier for removably attaching to rear of a vehicle to 

store a flat tyre that cannot be accommodated in the space provided for a mini spare wheel. The disclose carrier is foldable to take a 

rod like configuration that occupies very little space and can be stored under the seat or inside spare wheel tub of the vehicle when not 

in use. The carrier comprises a top link 114 configured for mounting a flat wheel 116; a bottom link 106 configured for fitment with a 

hitch 102 fixed at rear of the vehicle; and a central link 108. The links are attached to each other by pivot joints 110/112, and when the 

carrier has been taken off the vehicle for storage, its top link 114 and the bottom link 106 can be folded over the central link 108 by 

turning about pivot joints. (FIG. 1) 
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(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : A METHOD OF GROWING MUSHROOMS 
 

  

(51) International classification  :A01G1/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KEVIN CHERIAN  
      Address of Applicant :#02/12 2ND FLOOR D BLOCK, 

PLATINUM CITY APTS, HMT ROAD, YESHWANTPUR, 

BANGALORE - 560 022, Karnataka India 

   2)RAJESH MALAMAL  
(72)Name of Inventor : 

   1)KEVIN CHERIAN  

   2)RAJESH MALAMAL  
 

(57) Abstract : 

TITLE: A METHOD OF GROWING MUSHROOMS A method for growing edible fungi, chiefly, button, oyster, milky and shiitake 

mushrooms in a non-agricultural environment is disclosed herein. The method includes the following processes: sourcing a straw 

substrate suitable for the growth of the mushroom, chopping the straw substrate, soaking the straw substrate in a suitable medium, 

filling the straw substrate in polypropylene bags, inserting plastic rings and cotton plugs into the straw substrate filled in the 

polypropylene bags, sterilizing the straw substrate, inoculating the straw substrate, spawn running performed for a set number of days, 

and packing the spawned straw substrate into containers for transportation and harvest in a non-agricultural environment. 

  

No. of Pages : 11 No. of Claims : 6 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5454 
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(19) INDIA  

(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING HYBRID AUTOMATIC SPEECH RECOGNITION 

(ASR) 
 

  

(51) International classification  
:G10L 

15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO.,LTD  
      Address of Applicant :129,Samsung-ro, Yeongtong-gu, 

Suwon-si,Gyeonggi-do 443-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)BAPAT, Sandip Shriram 

   2)ROH, Jaekeun 

   3)KABRA, Rituraj  
 

(57) Abstract : 

The various embodiments of the present invention disclose a method and system for providing hybrid automatic speech recognition 

(ASR). The method comprises of receiving, by a server, an audio signal stream transmitted from a client device for voice processing 

based on a user input to apply ASR to the audio signal, identifying, by the server, one or more words and a time interval slot for each 

word in the audio signal stream corresponding to personal data items associated with the user, extracting a personal data item name 

from an embedded personal data recognizer module in the client device using the identified time interval slots, and generating speech 

recognition results utilizing a hybrid of the personal item name and a processed audio signal stream.  
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(54) Title of the invention : A GAS RELEASING ARTICLE AND A COMPOSITION THEREOF 
 

  

(51) International classification  

:A61F7/02; 

F25D3/00; 

H05B6/64;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)M.S.PARAPANNAWAR  
      Address of Applicant :D-70, Angol Industrial Estate, 

Udyambag, Belgaum, Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)M.S.PARAPANNAWAR  
 

(57) Abstract : 

The present invention provides a Biometrics based immobiliser system which is integrated with TCI of a vehicle. Enrolment of a new 

fingerprint is facilitated by means of sequential operation of switches available in the vehicle. Switch 1 and switch 2 are operated in 

specified sequence to switch the system to learning mode. The sensor then captures fingerprint image (1) and stores the fingerprint 

pattern. The stored pattern is used to validate captured image by comparison (5) and thus authenticate the rider. The system is 

designed predominantly to suite two-wheeler automotive environment and the adaptations penetrate both mechanical as well as 

electrical aspects. This system shall be used in motorcycles, scooters, and mopeds where the rider has most of the controls within an 

armÊs length. 
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(54) Title of the invention : BRAKE EQUALIZER LINKAGE MECHANISM FOR AGRICULTURAL TRACTORS. 
 

  

(51) International classification  
:B60T 

7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
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(72)Name of Inventor : 

   1)ARUN MAHAJAN  

   2)DINESH REDKAR  
 

(57) Abstract : 

Brake equalizer linkage mechanism for rear wheels of agricultural tractors, comprising: first, second, third links for the left and right 

brakes; sliding joints with the second links of the brake pedals; hinge joints with the third link of the brake pedals; third link of the 

brake pedals connected via respective sliding joint to the fourth link; fifth link connecting the latch plate to the second hinge joint; and 

sixth link connecting the brake pedals to the fifth links via a cam mechanism. The first and second latch joint are locked or unlocked 

for simultaneous or separate application of the rear-wheel brakes. Method for transferring equal force on the rear wheel brakes of the 

tractor by the linkage mechanism, comprising the step of locking the first and second latch joints for simultaneously applying brakes 

on both rear-wheels; or unlocking the first and second latch joint for separately applying brake on the left or right rear-wheel. Figure 4. 
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(57) Abstract : 

This invention relates to an antimicrobial wound dressing comprising a hydrogel matrix incorporated with an antibiotic and a photo 

initiator and the process for the preparation thereof. 
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(57) Abstract : 

The present disclosure generally relates to the field of capacitive sensing. An aspect of the present disclosure relates to a capacitive 

sensing device comprising: a sensing chamber comprising a first electrode, a second electrode and a separation structure disposed 

there between, wherein said separation structure maintains a substantially constant separation distance between a periphery of the first 

electrode and a periphery of the second electrode to form said sensing chamber; and a deformable material retained in said sensing 

chamber; wherein said deformable material comprises a dielectric material, and wherein said deformable material is retained in said 

sensing chamber such that the deformable material contacts the first electrode and the second electrode, leaving a spacing between 

said deformable material and said separation structure. In an embodiment, the deformable material comprises a droplet of high 

permittivity dielectric material. 
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   3)Sundeep Krishnadasan 
 

(57) Abstract : 

Method for tile rendering in a Graphics Processing System (GPS). The GPS, by comparing drawcalls pertaining to a preceding frame 

and a succeeding frame, identifies at least a tile in the succeeding frame that is same as at least a tile in the succeeding frame. Further, 

the tile(s) from the preceding frame is retained to be rendered in the succeeding frame, and part of application input that needs to be 

processed for tiles that are changing in succeeding frame are identified accordingly. FIG. 3 
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   4)Komal Bharuka 
 

(57) Abstract : 

ABSTRACT Methods and systems for providing data security on an electronic device are described. A method comprises receiving a 

create file command to create a file for storing a content on a storage device of the electronic device. Further, the method comprises 

identifying a context of creation associated with the file and categorizing the content by assigning a tag to the file based on the 

identified context of creation associated with the file. The tag comprises a sensitive content tag or a normal content tag. . Furthermore, 

the method comprises providing control over access rights to the file based on the tag assigned to the file. Thus the method provides 

context based classification of contents, secure tagging of sensitive contents using hardware backed kernel file system modules, 

isolation, monitoring and management of processes and contents. Further provides application agnostic system enforced restrictions 

and content integrity monitoring and maintenance. FIG. 2 
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(54) Title of the invention : SYSTEM AND METHOD FOR DYNAMIC SWITCHING OF TUNER DATA 
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   4)DANAGOUDA, Mahantesh 
 

(57) Abstract : 

ABSTRACT SYSTEM AND METHOD FOR DYNAMIC SWITCHING OF TUNER DATA FOR STREAMING TV CONTENT TO 

ONE OR MORE SECONDARY DEVICES The present invention describes a system and method for dynamic switching of tuner data 

for streaming TV content to one or more secondary devices. According to one embodiment, the system comprises of a STB device 

104 having a plurality of tuners, a primary device 108, one or more secondary devices 110 having a Set-top-box (STB) application 

installed therein. A STB dongle device 106 is connected to the STB device104 via an USB port of the STB device 104. The STB 

device 104 further comprises of integrated dongle drivers and an STB Application Program Interface (API) present in the dongle 

device 106 for streaming the TV content via idle the tuner data to the one or more second user devices and dynamically switching 

between at least one of plurality of tuners. Figure 1  
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(72)Name of Inventor : 
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(57) Abstract : 

Security Implementation for Various Application by using Voltage paralleling Method relates to a Safe. Locker device provided with 

security arrangements and uses Voltage paralleling method which can be implemented for various applications such as residential 

houses, provision stores, jewellery shops, security lockers, etc,. The safe locker uses a smart card to access the locker and set the 

necessary conditions and an SMS or voice call will be sent to the end user every time the card is inserted. The invention uses Voltage 

paralleling method, where the N number, of parallel voltage generated is directly connected to the controller & logic circuit to 

generate the signal for security purpose and magnetic switches are provided which is used for generating the signal fed to the Logic & 

Microcontroller Section. 
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(57) Abstract : 

The purpose of this project is to design a two wheeler-side stand with a self retraction system. A helical spring takes a major position 

in an entire process of a mechanical actuation. Perhaps, the system having two modes of an operation, which declares a statement of 

retraction in a computer aided design process. A complete study of the potential energy approach on a spring was performed and 

subsequently, a finite element method procedure identifies a force and displacement of a system. 
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(57) Abstract : 

ABSTRACT: One aspect of the present invention relates to process for preparation of (R)-2-cyclopentyl-2-hydroxyacetate of the 

formula (II) by stereo selective enzymatic reduction. Another aspect of the present invention provides an enzyme catalyzed resolution 

of 2-cyclopentyl-2-hydroxyacetate of the formula (IIa). Another aspect of the present invention provides the use of (R)-2-cyclopentyl-

2-hydroxyacetate of the formula (II) prepared according to the present invention for the preparation of Ruxolitinib and its 

pharmaceutically acceptable salts. 
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(57) Abstract : 

The present invention provides a process for producing liquid hydrocarbon products from a feedstock comprising at least one of a 

solid biomass-containing feedstock and a solid biomass-derived feedstock and in the range of from 50 to 15000 ppmw of chlorides, 

said process comprising the steps of: a) incorporating a chloride trap material into said feedstock to provide a combined 

feedstock/chloride trap material; b) densifying the combined feedstock/chloride trap material to form densified feed in the form of 

pellets or briquettes; c) contacting said densified feed with a hydropyrolysis catalyst composition and molecular hydrogen in a 

hydropyrolysis reactor vessel at a temperature in the range of from 350 to 600°C and a pressure in the range of from 0.50 to 7.50MPa 

to produce a product stream comprising a deoxygenated hydrocarbon product, H<SUP>2<SUP/>O, H2, CO2, CO, C1 - C3 gases, char 

and catalyst fines; and d) removing all or a portion of said char and catalyst fines from said product stream. 
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(57) Abstract : 

A system and method for aggregating user response data in a communication system such as an instant messaging (IM system). 

Aggregation is performed according to a hierarchical group addressing structure into which users are arranged. Data may be input, 

output and distributed in a structured data format. Aggregating information comprises collating, in each group in the hierarchical 

group addressing structure, information contained in responses from individual users in that group. Aggregating said information may 

further comprise collating, for each group in the hierarchical group addressing structure, information contained in responses from all 

child groups subordinate to that group. Because the grouping structure for addressing or routing is pre-existing, no additional grouping 

or categorising of individuals or responses is required. 
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(57) Abstract : 

The disclosure relates to a fiber optic array sensor system with U-bent fiber sensor probe array suitable for detection of chemical or 

biological species with relevance in clinical and pharmaceutical applications. It includes an array device based on highly sensitive 

fiber optic sensor technology that is capable of multi-analyte analysis in one or more samples. The analytes could be a chemical, 

protein, nucleic acid or a microorganism. A method of preparing functionalized optical array probe for detecting the concentration of 

the analytes is also disclosed. Further, a method of testing the concentration of analytes in one or more samples using the array device 

is included This technology has several advantages such as high sensitivity, rapid analysis, n-channel analysis, optical intensity based 

interrogation at a desired wavelength and also flexible to perform label-free or labeled assay for biomolecules. 

  

No. of Pages : 36 No. of Claims : 22 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5468 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641026628 A 

(19) INDIA  

(22) Date of filing of Application :04/08/2016 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : METHODS OF OBTAINING METABOLITES FROM BACILLUS AMYLOLIQUEFACIENS STRAIN 

BSS5 AND APPLICATIONS THEREOF 
 

  

(51) International classification  
:C12N 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITY OF CALI CUT  
      Address of Applicant :Thenjipalam, Calicut University (P.O.), 

Malappuram (District), Kerala, Pin- 673 635, India. Kerala India 

(72)Name of Inventor : 

   1)SAILAS BENJAMIN  

   2)SASIDHARAN SREEDEVI  

   3)SREEDHARAN SAJITH  
 

(57) Abstract : 

The present disclosure pertains to isolation and characterisation of a bacillus strain from the woodyard. The present disclosure also 

pertains to the methods of producing metabolites using Bacillus amyloliquefaciens BSS5 and applications thereof. 
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(57) Abstract : 

A system (154) for health monitoring of a prime mover (110) coupled to a doubly-fed induction generator (DFIG) (112) is 

disclosed. The DFIG (112) includes a generator (120) having a rotor winding (132) and a stator winding (130). The system (154) 

includes first sensors (156) coupled to the stator winding (130) to generate three-phase stator current signals, and second sensors (158) 

coupled to the rotor winding (132) to generate three-phase rotor current signals. Furthermore, the system (154) includes a signal 

processor (160) operably coupled to the first sensors (156) and the second sensors (158) and configured to determine a torque profile 

of the prime mover (110) based on the three-phase stator current signals and the three-phase rotor current signals. Moreover, the signal 

processor (160) is configured to detect an anomaly associated with the prime mover (110) if the determined torque profile is abnormal. 
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(57) Abstract : 

A PROCESS FOR THE PURIFICATION OF RECOMBINANT PROTEINS Abstract: The present invention relates to a novel 

process for the extraction and purification of recombinant proteins, more specifically interferons and insulin in substantially pure form 

having improved quality and yield. 
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   5)MAHADEVA IYER, VISHNU  
 

(57) Abstract : 

A charging pad (130, 402, 502) for charging one or more receiver devices is disclosed. The charging pad (130, 402, 502) includes at 

least one first frequency coil (116) operable at a first frequency band. Further, the charging pad (130, 402, 502) includes at least one 

second frequency coil (118) operable at a second frequency band different from the first frequency band. Also, the charging pad (130, 

402, 502) includes an excitation unit (110, 302) operationally coupled to the at least one first frequency coil (116) and the at least one 

second frequency coil (118) and configured to drive the at least one first frequency coil (116) and the at least one second frequency 

coil (118). 
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(51) International classification  
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(32) Priority Date  :NA 
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   5)MAHADEVA IYER, VISHNU  
 

(57) Abstract : 

A charging pad (130, 402, 502) for charging one or more receiver devices is disclosed. The charging pad (130, 402, 502) includes at 

least one first resonator coil (136) operable at a first frequency band and at least one second resonator coil (138) operable at a second 

frequency band. Further, the charging pad (130, 402, 502) includes at least one exciter coil (132, 134, 202, 310, 312) magnetically 

coupled to the at least one first resonator coil (136) and the at least one second resonator coil (138). In addition, the charging pad (130, 

402, 502) includes an excitation unit (110, 302) operationally coupled to the at least one exciter coil (132, 134, 202, 310, 312) and 

configured to drive the at least one first resonator coil (136) and the at least one second resonator coil (138) via the at least one exciter 

coil (132, 134, 202, 310, 312). 
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(57) Abstract : 

A device and a method of determining quality of CNG in vehicles is disclosed. The method comprises the steps of measuring an initial 

pressure inside a CNG rail by a pressure sensor, actuating a valve to enable CNG to flow from a CNG tank to the CNG rail, measuring 

a set of pressures inside the CNG rail corresponding to a predefined set of time points by the pressure sensor, calculating a set of 

pressure gradient values from the set of pressures measured. The last step of determining the quality of CNG can be performed in two 

ways. In one way, a time point is fixed and the pressure gradient value calculated at the fixed time point is compared with a reference 

pressure gradient value at the fixed time point. In another way, a pressure gradient value is fixed and a comparison of the 

corresponding time point is performed. FIGURE 1 
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(57) Abstract : 

ABSTRACT Methods and systems for harmonizing Wi-Fi Direct with Wi-Fi. The present disclosure relates to the field of wireless 

communications and more particularly to harmonizing Wi-Fi Direct with Wi-Fi. Embodiments herein disclose methods and systems to 

harmonize the discovery and connection procedures for devices using Wi-Fi and Wi-Fi direct protocols. FIG. 3 
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(57) Abstract : 

A heat treatable decorative article is provided. The heat treatable decorative article includes a glass substrate, a decorative pattern 

layer and a protective layer. The decorative pattern layer is applied directly on one or both surface of the glass substrate and the 

protective layer is disposed above the decorative pattern layer. The disclosure also relates to a method of preparing the heat treatable 

decorative article. 
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   1)SOBHANA, Rejith Raveendran 
 

(57) Abstract : 

The present disclosure relates to a droplet generating means that includes multiple perforation patterns to control the production rate 

and size of droplets. Perforated tube 110 includes a plurality of perforations 104 that control the number and type of droplets when slit 

122 of control sheath 120 exposes selective number of perforations 104 for the desired turbulence and eddy current effect to take place 

on user action, wherein the sheath 120 covers over the tube 110. Upper thread 102a and lower thread 102b of the tube 110 can be 

utilized to selectively engage with internal threads of the sheath 120 so as to allow relative movement therein, and thereby achieve the 

desired exposure of the perforations 104, and thereafter the user can perform sucking action through an end of the tube 110. 
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(57) Abstract : 

In this method of invention coffee tea, herbal or any other decoction are subjected to pass through specially designed Nano composite 

based reverse osmosis membranes under high pressures. The permeate water recovered can be used back for decoction preparation 

and reject will be having higher concentration than the input decoction. By repeating this process concentration of solutions can be 

achieved to required percentages at normal temperatures without losing aroma and other medicinal properties. 
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(57) Abstract : 

In this method of invention seeds, chemicals, other plant materials will be combined with their Nano material compounds which are 

intended to extract out while preparing for the sub critical water procedure. Subjecting water to sub critical state by creating vacuum 

under the vessels and increasing the pressure will extract out the required compounds into the water which behaves like organic 

solvents under subjected conditions. A unique design of apparatus with reduced distillation column heights and pressure creating 

appliances will make the process more viable and technically feasible to apply in larger applications. 
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(57) Abstract : 

In this method of invention metal surfaces coated with elements of higher thermal conductivity in nano meter thickness either in singie 

layer or of multiple layers with combination of metals and other compounds are used as heat transmission media while designing 

heating appliances. Heat generation source used in this system are made-up of induction electrical systems like induction, rf, 

microwave, mosfet, semi conductor heating or any other similar devices consuming electricity. Due to this invention and the designÊ 

of equipment, the efficiency of heat transmission and rate of heat dissipation will be abnormally enhanced making thermodynamic 

process more economically viable and technically feasible. 
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(57) Abstract : 

In this method of invention alkaloids are mixed with special type of hydrophobic nano materials made up of bio degradable polymers 

are subjected to vacuum distillation to extract the required compounds at their boiling points which are reduced to below room 

temperatures. In this process vacuum is created by evacuating a cylinder connected with reciprocal piston arrangements or diaphragm 

or any other similar arrangements to create vacuum at very low cost. The piston cylinder will be operated by uniquely designed 

mechanical advantage mechanisms 
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(57) Abstract : 

ABSTRACT ENERGY SAVING COMPRESSOR WITH TROCHOID, TORROID MECHANISMS AND WITH NANO 

COATINGS In this method of invention screw type, scrolled, rotary vein compressor systems 

are couple with trochoid or torroid mechanisms either at suction or discharge of the 

refrigerant gases to achieve power saving. Nano carbon based abrasives are coated over trochoid lobes to improve the efficiency and 

minimize the surface erosion during its mechanism. The addition of trochoid or torroid mechanisms coupled with do motor for 

rotating the shaft will improve the efýciency of the compression cycl 
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(57) Abstract : 

ABSTRACT SYSTEM AND METHOD FOR PROVIDING RAPIDNESS AND PRECISION IN THE CONTROL OF ROBOTIC 

STRUCTURE The present invention relates to a system and method for providing rapidness and precision in control of robotic 

structure by obtaining the optimum inverse kinematic solution through training of Artificial Neuro-Fuzzy Inference System (ANFIS) 

network with reduced data set.  The system (S) comprises of at least one robotic structure (100), at least one capturing unit (110), at 

least one actuating unit (120), at least one control unit (200) and at least one training unit (300). The system primarily works in two 

phases namely training phase and  control phase. In the training phase the system generates the reduced data sets and trains the ANFIS 

networks by utilizing the generated reduced data set. In the control phase the system controls the robotic structure using the trained 

ANFIS network systems and geometrical module. (Fig. 1) 
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(57) Abstract : 

ABSTRACT Automatically managing operations of electronic device based on user input and grip pattern Embodiments herein 

provide a method for managing operations in an electronic device. The method includes detecting a grip pattern on the electronic 

device. Further, the method includes detecting a user input performed on an edge of the electronic device. Further, the method 

includes causing to perform at least one action in the electronic device based on the user input and the grip pattern. Further, in yet 

another embodiment herein provide a method for performing an action on at least one foreground application from a plurality of the 

foreground applications in the electronic device based on the user input and the grip pattern.                     FIG. 1 
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(57) Abstract : 

ABSTRACT According to an aspect of the present disclosure a cocoon separation machine is provide with a sliding support to glide a 

tape to which the cocoon is attached, a cocoon separating slot to pass the tape and remove the cocoon from the tape, a first pulley to 

support the tape in line with the cocoon separating slot, a second pulley to pass the tape through a different level for passing the tape 

through the disinfectant solution and a bobbin to roll the tape and store. In an embodiment, cocoon separation machine further 

comprises a crank, one end of the crank attached to a first shaft, a connecting rod, one end attached to other end of the crank and a 

slider attached to other end of the connecting rod, wherein the crank, the connecting rod and the slider converting a rotary motion to a 

push-pull motion, wherein the cocoon separating slot is attached to the slider and moves forward and backward along the line of the 

tape. In an another embodiment, a set of shafts each comprising one or more sprockets and set of chains coupled to the sprockets are 

provided for rotating the set of shafts when any one of the shaft in the set of shafts is rotated. In that the first pulley, the second pulley 

and the bobbin are attached to corresponding separate shafts in the set of shafts. In that the first shaft is coupled to at least one of the 

shafts in the set of shafts to rotate the set of shaft when the crank is rotated. 
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(57) Abstract : 

The present invention relates to the field of parenteral preparations. The invention specifically relates to parenteral preparations 

comprising Ethylenediaminetetraacetic acid (EDTA) and water for injection. The present invention also relates to procedure for 

manufacturing parenteral preparations comprising Ethylenediaminetetraacetic acid (EDTA) and water for injection which can be used 

as diluent. 
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(57) Abstract : 

ABSTRACT Estimation of SOC of a lead-acid battery. Embodiments herein disclose methods and systems for determining State of 

Charge (SOC) of a lead acid battery in a vehicle. Embodiments herein disclose methods and systems for determining State of Charge 

(SOC) of a lead acid battery in a vehicle using discharge and charge correction factors. Embodiments herein disclose methods and 

systems for determining State of Charge (SOC) of a lead acid battery in a vehicle using a master OCV table based SOC estimation 

(SOCOCV) after the vehicle has been powered off, and a current throughput based SOC estimation (SOCEST) based on coulomb 

count integration (amp-second (As) integration) when the vehicle is operational. Embodiments herein disclose methods and systems 

for determining State of Charge (SOC) of a lead acid battery in a vehicle considering ageing of the battery and temperature. FIG. 1 
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(57) Abstract : 

The various embodiments of the present invention disclose a system and method for providing responsive user interfaces for 

controlling Pan-tilt -Zoom (PTZ) camera systems. The method comprises of receiving, by a PTZ camera, a PTZ request from a user 

equipment (UE) for one or more region of interests (ROIs) from one or more images captured by a PTZ camera sensor, extracting, by 

a Region of Interest selector, one or more ROIs from a field of vision (FOV) corresponding to a co-ordinates of the requested one or 

more ROIs, generating, by an encoder, a first image set for transmission on a primary channel, downscaling, by an image resizer, one 

or more images captured by the PTZ camera sensor to obtain a second image set, and transmitting, by a transceiver, the first image set 

on a primary channel and the second image set on a secondary channel to the UE. Figure 4 
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(57) Abstract : 

The present subject matter relates to a cooling system for a two-wheeled motor vehicle. A cooling channel assembly (200) comprising 

a channel body (205) disposed downwardly of the step through portion, said cooling channel assembly (200) is provided with an fluid 

inlet (210) at a front end portion of said channel body (205) and one or more fluid outlet(s) (215A) provided at a rear end portion of 

said channel body (205), wherein said channel body (205) is provided with at least one inclined portion (205A, 205B) having a lower 

surface inclined downwardly towards the fluid inlet (210) and disposed at an inclination angle (a, p) with respect to an imaginary 

horizontal line (X-X). <To be published with Fig. 2 (c) > 
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(57) Abstract : 

The present invention discloses a two wheeled vehicle (100) comprising a low slung internal combustion (IC) engine (101) disposed 

below a second portion (104) of the two wheeled vehicle (100) having a step-through space. A detachable floorboard (104a) covers 

the upper portion of the second portion (104). An air cleaner (120) is disposed towards the front of the IC engine (101) and an intake 

passage (202) connects the air cleaner (120) and the IC engine (101). A throttle body (201) is disposed on the intake passage (202) 

configured to control air flow rate drawn from the air cleaner (120). Further, a fuel injection valve (204) is configured to direct fuel 

inside an intake port (301a) of the IC engine (101) and is disposed downstream of the throttle body (201) on the intake passage (202). 

The throttle body (201) and said fuel injection valve (204) is disposed in a space formed below the detachable floorboard (104a), and 

located substantially upwardly sideward to said second portion (104). This arrangement provides easy accessibility and improved fuel 

spray characteristics of the two wheeled vehicle (100). <> 
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(57) Abstract : 

Connect the 220 - 240 volt electricity from the distribution line to the input ( 1,2) of VL- Protector, from the output ( 7,8 ) it passes 

through house or industrial wiring , from this output the electronic circuit board of the VL-Protector receives the electricity J from 

there the help of a step down transformer (13 ) change AC to DC. The transistor control board will monitor the voltage. IF high 

voltage come ( The current setting is 270 volt, in the VL-Protector but it can be adjusted with higher or lesser volt ) when the first 

relay ( 9 ) is ON . Four seconds buzzer will give warning . At the same time the second relay (16) will become ON the VL-protector 

OFF,because the phase voltage from j the intput (1) of VL-protector and nuteral of the output (7) of VL- Protector by using a 4.7 k2 

watts resistance (15) to connect the second relay (16) normally opend (NO) terminal. During lightning time when the VL-Protector 

becomes OFF the input (4,6) and output (7,8) terminal will be separated by an insulater (5). Due to this electricity flow from the spark 

will be blocked. 
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(57) Abstract : 

The present invention provides a novel photobioreactor (PBR) for the cultivation of phototrophic microorganisms, in order to obtain 

maximum yield. The novel photobioreactor (PBR) for phototropic microorganism cultivation comprises, a triangular pyramid shaped 

growth chamber, a pressure pump along with a pressure sensor, a multi port valve, a temperature sensor and other control valves. The 

triangular pyramid shaped growth chamber includes, at least three triangular shaped flat plates of predetermined size and thickness 

that can be placed side by side at a predetermined angle to form an apex of the triangular pyramid shaped growth chamber. The 

triangular pyramid shaped growth chamber may have a stainless steel triangular shaped base with a hole at center. Further, the 

triangular pyramid shaped growth chamber may also have a plurality of an equilateral triangle shaped flat plates placed at a 

predetermined angle to from an apex. The novel PBR can produce maximum yield. 
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(57) Abstract : 

The present invention relates to pharmaceutical antiretroviral compositions comprising a combination of antiretroviral agents, the 

manufacturing process thereof and use of the said compositions for the prevention, treatment or prophylaxis of diseases caused by 

retro viruses, specifically acquired immune deficiency syndrome or an HIV infection. 
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(57) Abstract : 

The present invention is related to an anti-retroviral composition. In particular, the present invention relates to a solid oral composition 

comprising combination of multi-class drugs particularly darunavir, dolutegravir and cobicistat and process for preparing the same. 
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(57) Abstract : 

The present invention relates to pharmaceutical antiretroviral compositions comprising a combination of antiretroviral agents 

(darunavir, dolutegravir and ritonavir), the manufacturing process thereof and use of the said compositions for the prevention, 

treatment or prophylaxis of HIV infection. 
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(57) Abstract : 

A socket has a socket section 10 and an assembling section 20 connected to the socket section 10. The socket section 10 is cylindrical 

and has an axial direction, a peripheral surface, a first end, a second end, a socket hole 11, and a grasp portion 12. The first end and the 

second end of the socket section 10 are opposite each other in the axial direction of the socket section 10. The socket hole 11 is axially 

defined in the first end of the socket section 10. The grasp portion 12 is annularly concaved in the peripheral surface of the socket 

section 10 and has a cross-section being along a diametrical surface of the socket section 10. The cross-section of the grasp portion 12 

has two opposite curved edges. The assembling section 20 is coaxially connected to the second end of the socket section 10. The 

concave grasp portion 12 makes the socket easily and securely grasped. Fig. 2 
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(57) Abstract : 

The present invention for high throughput lithographic patterning of reduced graphene oxide thin films using CMOS compatible 

technology on Si/Si02 substrate. Raman spectroscopic measurement confirms that patterning process does not degrade the film 

quality. Electrical characterization of rGO based FET shows ambipolar charge transport. Sheet resistivity measurements using Van der 

Pauw method shows potential of rGO films as contact material as well as transparent conducting contacts for next generation display, 

lighting and photovoltaic applications. 
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(57) Abstract : 

ABSTRACT A METHOD FOR DETERMINISTIC TRANSFER OF REDUCED GRAPHENE OXIDE THIN FILMS The present 

invention demonstrates a novel technique for deterministic transfer of rGO thin films on arbitrary substrates. This invention provides 

high-throughput fabrication of suspended rGO membranes, which can be used as ultrasensitive gas sensors or nanomechanical 

resonators. Our proposed method can also be extended for transfer CVD grown 2D materials such as graphene, Transition metal 

dichalcogenide (TMD) etc. Most Illustrative Figure: FIG.1 
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(57) Abstract : 

A vehicle traction system is provided. The vehicle traction system includes an electric motor 102, an internal combustion engine 104, 

and a control unit 108. The electric motor 102 provides torque to a shaft of the vehicle through a universal joint. The electric motor 

102 runs at an electric mode based on at least one of (a) a switch control by an operator of the vehicle, or (b) a control signal. The 

internal combustion engine 104 provides the torque to the shaft of the vehicle. The electric motor 102 acts as a generator when the 

vehicle runs at an internal combustion engine mode. The control unit 108 provides the control signal to the electric motor 102 when 

(a) the vehicle runs within a threshold level of the speed of the vehicle, and (b) the fuel level is less in the internal combustion engine 

104 of the vehicle. 
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(57) Abstract : 

Joint selectivity estimation of dependent columns in database planner using multidimensional histograms is disclosed. A method of 

joint selectivity estimation for at least two tables using at least a multi-dimensional histogram, the method comprises receiving at least 

one dependency information defining dependencies between the tables and the associated columns; identifying, based on the 

dependency information received, at least two table recurrently joined and used based on at least a column; collecting the two table 

recurrently joined and used based on the column identified as joint statistics; calculating, using at least a histogram technique, at least 

a joint histogram based on the joint statistics collected; storing the joint histogram calculated in at least one system table, thereby 

maintaining at least a histogram cache of the joint histogram; and estimating the joint selectivity for the tables by using the joint 

histogram stored in the system table. (TO BE PUBLISHED WITH FIGURE 1&3) 
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(57) Abstract : 

[004] SELF-CLEANING AIR-FILTER [005] Described herein is a self-cleaning air-filter 106 for an air-intake system 102 of a 

vehicle. The self-cleaning air-filter includes a cylindrical casing duct 112, a cylindrical filter element 114 having a closed 

contaminated air end 116 and an open clean air end 118 and being concentrically located inside the cylindrical casing duct 112, a pair 

of shafts 122, 124 longitudinally attached to the opposite ends 116, 118 of the cylindrical filter element 114 for supporting and 

rotating the cylindrical filter element 114 inside the cylindrical casing duct 112, a fan 120 mounted on the free end of the first shaft 

122 inside the cylindrical casing duct 112 for imparting the rotational motion to the cylindrical filter element 114 through the first 

shaft 122, a cleaning brush 132 placed adjacent to the cylindrical filter element 114 in parallel configuration in the cylindrical casing 

duct 112, and a dust evacuation valve 134 located in the radial direction on the cylindrical casing duct 112 to drain out the dust and 

other foreign particles accumulated inside the cylindrical casing duct 112. The pair of shafts 122, 124 are supported by the cylindrical 

casing duct 112 through a pair of respective shaft mounts 126, 128, which in turn are rigidly attached on the inner side of the 

cylindrical casing duct 112. The cleaning brush 132 is in continuous contact with the cylindrical filter element 114 such that the 

rotation of the cylindrical filter element 114 in the cylindrical casing duct 112 causes the cleaning brush 132 to continuously clean the 

dust and other foreign particles accumulated on the cylindrical filter element 114. (Figure 7) 
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(57) Abstract : 

Embodiments herein relate to an implantable device comprising a casing, a semi-permeable membrane plug at or near a first end of the 

casing, a piston, beads, and an opening for release of the beads from the implantable device within a body of a human or an animal; 

wherein the implantable device is configured to be implanted within the body of the human or the animal during delivery of the beads 

into the body of the human or the animal; wherein the beads comprise a core and a shell with the core being enclosed by the shell and 

the beads contain a drug; and wherein the implantable device is configured to produce a desired flow rate of elution of the drug from 

the implantable device when the implantable device is implanted within the body of the human or the animal. 
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(57) Abstract : 

A communication device for handling multiple cellular radio operations in a wireless communication system comprises a storage 

device for storing instructions and a processing circuit coupled to the storage device. The processing circuit is configured to execute 

the instructions stored in the storage device. The instructions comprise transmitting a first user equipment (UE) capability to a first 

network, when the communication device attaches to the first network; and transmitting a second UE capability to the first network, 

when the communication device attaches to the first network and a second network, wherein the second UE capability is different 

from the first UE capability. 
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(57) Abstract : 

A power semiconductor module (10) comprises at least one power semiconductor chip (14) providing a power electronics switch; and 

a semiconductor wafer (12), to which the at least one power semiconductor chip (14) is bonded; wherein the semiconductor wafer (12) 

is doped, such that it comprises a field blocking region (25) and an electrically conducting region (18) on the field blocking region 

(25), to which electrically conducting region (18) the at least one power semiconductor chip (14) is bonded. Fig. 1 
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(57) Abstract : 

An optical device (1) includes: an excitation light source (2); a first light transmitter (3) that transmits excitation light emitted from the 

excitation light source (2); a fluorescent light part (4) that is disposed on a surface of the first light transmitter (3) opposite a surface 

through which the excitation light enters, and emits fluorescent light from the excitation light; a second light transmitter (5) that 

interposes the fluorescent light part (4) with the first light transmitter (3), and transmits light emitted from the fluorescent light part 

(4); a light transmission fiber (13) that guides the light exiting from the second light transmitter (5); and a microfabricated film (52) 

that is disposed on a side of the second light transmitter (5) closer to the light transmission fiber (13), and collects, toward the light 

transmission fiber (13), the light emitted from the fluorescent light part (4). 
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(57) Abstract : 

The invention relates to a method for supplying empty tubes (5) to attending devices (2, 3, 4) of a textile machine, particularly of a 

spinning machine (100), in which tubes (5) are by means of a conveyor (6) supplied in one direction to the workstations (1101-1151-

11nn) of the textile machine (100), at which attending devices requesting a new tube (5) are positioned. During the presence of at least 

one tube (5) on the running conveyor (6) and at a simultaneous request of another attending device (2, 3, 4) for supplying a tube (5), 

another tube (5) is placed on the running conveyor (6), whereby evaluation is made of at least one mutual position of the workstations 

(1101-11nn) of the machine, at which the attending devices (2, 3, 4) requesting a new tube (5) are positioned, and with respect to the 

optimal use of the working time of the machine a decision is made on the optimal order of assignment of the tubes (5) present on the 

running conveyor (6) to the individual attending devices (2, 3, 4) requesting a new tube (5). The invention also relates to a device for 

supplying empty tubes (5) to at least two attending devices (2, 3, 4) arranged displaceably along at least one row of workstations (1101  

11nn) of a textile machine, particularly of a spinning machine (100), in which a container (102) of empty tubes (5) and a one-way 

conveyor (6) of empty tubes (5, 51, 52) is assigned to each row of workstations (1101  11nn), whereby the machine is provided with a 

control unit (8), which is coupled to the individual workstations (11nn), the container (102) of the tubes (5) and to the tube conveyor 

(6) for the respective side of the machine (100) as well as to the attending devices (2, 3, 4). The control unit (8) is provided with a 

decision algorithm for determining the optimal order of assignment of the tubes (5) present on the conveyor (6) to the individual 

attending devices (2, 3, 4) requesting a new tube (5) on the basis of at least the mutual comparison of the positions of the workstations 

(11nn) of the machine, at which the attending devices (2, 3, 4) requesting a new tube (5) are positioned. 
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(57) Abstract : 

An electrical system for a motor vehicle is provided. The electrical system comprises: one or more vehicle batteries configured to 

provide electric power to one or more vehicle systems; a terminal configured to allow a third party loads and/or a third party batteries 

to be electrically coupled to the electrical system at the terminal; a relay configured to selectively couple the terminal to the vehicle 

batteries; and a controller configured to control the operation of the relay. A method of controlling the operation of an electrical 

system for a motor vehicle is also provided. [Fig 1] 
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(57) Abstract : 

[PROBLEM] To provide a handlebar vehicle brake system which can not only make a mechanism on a circumference of a brake 

controller compact in size to realize a reduction in costs involved in fabrication thereof but also improve an operating feeling. 

[MEANS FOR RESOLUTION] A larger diameter bore lid which has a greater diameter than a primary cylinder bore lie in a primary 

hydraulic master cylinder 11 of a hydraulic master cylinder apparatus 5 is provided continuously at an opening side of the primary 

cylinder bore lie. Provided in the large diameter bore lid are a collar member 23 through which a primary piston 14 is inserted and a 

circlip 24 configured to be brought into abutment with a surface of the collar member 23 which faces an opening side of the large 

diameter bore lid to restrict the collar member 23 from moving towards the cylinder bore opening side. A coned disc spring 27 

configured to bias the collar member 23 towards the opening side of the large diameter bore lid is provided in an interlocking 

hydraulic chamber 26. fig-1 
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(57) Abstract : 

A method for automatically updating data associated with a wind turbine based on component self-identification may generally 

include providing instructions for transmitting a polling signal to an identification sensor associated with a wind turbine component 

and, in response to the transmission of the polling signal, receiving current configuration data for the wind turbine component from the 

identification sensor. The method may also include comparing the current configuration data received from the identification sensor to 

last-known configuration data for the wind turbine component and automatically updating one or more parameter settings associated 

with operating the wind turbine based on any differences identified between the current configuration data and the last-known 

configuration data. 
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(57) Abstract : 

Abstract of Disclosure A communication device of handling channel access procedures comprises a storage device storing instructions 

and a processing circuit coupled to the storage device. The processing circuit is configured to execute the instructions stored in the 

storage device. The instructions comprise receiving a first Physical Downlink Control Channel (PDCCH) signal indicating a first 

channel access procedure and a first priority class of the first channel access procedure from a network; performing the first channel 

access procedure with the network, after receiving the first PDCCH signal; receiving a second PDCCH signal indicating a second 

channel access procedure and a second priority class of the second channel access procedure from the network; and determining to 

continue or terminate the first channel access procedure with the network according to a comparison of the first priority class and the 

second priority class, after receiving the second PDCCH signal. Figures 
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(57) Abstract : 

The invention provides for a fluid having a boiling point in the range of from 100 to 400C and comprising more than 95% isoparaffins 

and containing less than 100ppm aromatics obtainable by the process comprising the step of catalytically hydrogenating a feed 

comprising more than 95% by weight of a hydrodeoxygenated isomerized hydrocarbon biomass feedstock at a temperature from 80 to 

180C and at a pressure from 50 to 160 bars. The invention also provides for a fluid having a boiling point in the range of from 100 to 

400C and a boiling range below 80C said fluid comprising more than 95% isoparaffins and less than 3% of naphthens by weight and 

having a ratio of isoparaffins to n paraffins of at least 12:1 a biodegradability at 28 days of at least 60% as measured according to the 

OECD 306 standard a biocarbon content of at least 95% by weight and containing less than 100ppm aromatics by weight. The 

invention finally provides for uses of the fluid. 
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(54) Title of the invention : ROUTE RETRIEVAL DEVICE AND ROUTE RETRIEVAL METHOD 
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(72)Name of Inventor : 

   1)OKUYAMA, Takeshi  
 

(57) Abstract : 

This route retrieval device extracts on the basis of prescribed conditions a plurality of roads for arriving at a destination from the 

present location as candidate routes calculates link costs for each lane in the candidate routes on the basis of traffic information and 

determines a travel route in units of lanes on the basis of the link costs of each lane. 
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(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA. U.S.A. 

(72)Name of Inventor : 

   1)BARROSO, Luiz Andre 
 

(57) Abstract : 

Methods systems and apparatus including computer programs encoded on a computer storage medium for reducing processor latency 

through the use of dedicated cores. In one aspect a method includes a multi core processor having n cores including selecting k cores 

of the n cores of the multi core processor to perform dedicated low latency operations for the n core processor where k is less than n m 

cores are unselected and each core of the multi core processor has a rated core capacity. The methods operate the selected k cores at 

less than the rated core capacity such that k cores are collectively underutilized by an underutilized capacity and operate one or more 

of the m cores at a capacity in excess of the rated core capacity such that the m cores operate at a collective capacity that exceeds a 

collective capacity of the rated core capacities of the m cores. 
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   4)CHEN, Angela 

   5)BECK, Jonathan D. 
 

(57) Abstract : 

Methods systems and apparatus including a housing defining a top surface a bottom surface and first and second side surfaces. Also 

included is a first rail extending from the first side surface and a second rail extending from the second surface such that when the first 

and second rails are slidably engaged with a third surface. A blower device is included that is axially disposed between the top and 

bottom surface wherein a first end of the housing defines a first plenum outlet the top surface defines a plenum inlet the bottom 

surface defines a second plenum outlet that is positioned on a second side of the blower device and that fluidly couples the first 

plenum chamber to the second plenum chamber. Further the second plenum chamber is formed by the first and second rails the bottom 

surface and the third surface has a third plenum outlet. 
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(54) Title of the invention : SET OF HIGH-VOLTAGE CABLES AND METHOD FOR PRODUCING A SET OF HIGHVOLTAGE 

CABLES 
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   2)POLYMERICS GMBH  

   3)HPS GMBH BERLIN HOCHSPANNUNGSPRUFUNGEN 
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(72)Name of Inventor : 

   1)HEIDMANN, Gerd  

   2)LEISTNER, Aniela 

   3)LEISTNER, Andre  
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   5)ROHWETTE R, Philipp 

   6)HABEL, Wolfgang 

   7)PLATH, Ronald 
 

(57) Abstract : 

A high voltage device (100 700) for receiving a high voltage cable (1 22) having a conductor (11 112) designed to conduct an 

electrical current and a cable insulation (12 122) surrounding the conductor (11 112) comprises an insulation (2 5) and a waveguide 

(51 52). The insulation (2 5) comprises an at least partly transparent or translucent field control unit (2 4) from a siloxane polymer 

which is designed to at least partly surround the cable insulation (12 122) of the high voltage cable (1 22) the siloxane polymer 

comprising in at least one portion (2a 2b) of the field control unit covalently bonded fluorophores and/or dielectric pigments. The 

waveguide (51 52) is arranged such that a light signal caused by a partial discharge in the field control unit (2 4) can be coupled from 

the field control unit (2 4) into the waveguide (50). 
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(54) Title of the invention : CATHETER DEVICE AND METHOD FOR INDUCING NEGATIVE PRESSURE IN A PATIENT'S 

BLADDER 
 

  

(51) International classification  :A61M 25/00  

(31) Priority Document No  :62/194,585  

(32) Priority Date  :20/07/2015 

(33) Name of priority country  :U.S.A. 
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   2)UPPERCO, Jacob, L. 

   3)FISHER, Michael, Allen 

   4)STRANE, Patrick, William  

   5)BLACK, Lance, Michael 
 

(57) Abstract : 

A urine collection catheter is provided. The catheter includes: a conduit having an open distal end; a drainage tube positioned at least 

partially within the conduit; and a bladder superior wall support. The drainage tube includes one or more fluid ports or perforations for 

permitting fluid flow into a drainage lumen defined by the drainage tube. The bladder superior wall support includes a support cap and 

a plurality of support members extending from a proximal surface of the support cap through the open distal end of the conduit. The 

support cap is capable of being moved between a retracted position and a deployed position. In the deployed position, the distal end of 

the drainage tube is spaced apart from the support cap, such that the support cap supports portions of the superior wall of the bladder 

from occluding the one or more fluid ports or perforations of the drainage tube. 
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(57) Abstract : 

not submitted 
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(57) Abstract : 

(EN)The present invention relates to peptides, proteins, nucleic acids and cells for use in immunotherapeutic methods. In particular, 

the present invention relates to the immunotherapy of cancer, in particular myeloma. The present invention furthermore relates to 

tumor-associated T-cell peptide epitopes, alone or in combination with other tumor-associated peptides that can for example serve as 

active pharmaceutical ingredients of vaccine compositions that stimulate anti-tumor immune responses, or to stimulate T cells ex vivo 

and transfer into patients. Peptides bound to molecules of the major histocompatibility complex (MHC), or peptides as such, can also 

be targets of antibodies, soluble T-cell receptors, and other binding molecules. 
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(57) Abstract : 

EN)The invention relates to a method of operating a regasification terminal, comprising: a) obtaining a re-gas stream (10) of LNG 

from one or more LNG storage tanks (1), b) passing the re-gas stream (10) through a regasifier unit (20), c) receiving a feed stream 

(40) of pressurized LNG, d) generating a cooling stream (11) comprising at least a portion of the re-gas stream (10), e) processing the 

feed stream (40) of pressurized LNG at the second pressure into a processed feed stream (43) comprising LNG by expanding the feed 

stream (40) and cooling the feed stream (40) against the cooling stream (11), f) passing the processed feed stream (43) to at least one 

of the LNG storage tanks (1). 
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(57) Abstract : 

ABSTRACT SESSION MANAGEMENT BETWEEN DIFFERENT WIRELESS LOCAL AREA NETWORKS Certain aspects of 

the present disclosure generally relate to wireless communications and, more particularly, to session management between a wireless 

wide area network (WWAN) and a wireless local area network (WLAN). An exemplary method includes exchanging messages in a 

first wireless local area network (WLAN) during a communication session, maintaining information for the communication session, 

enabling a second WLAN for the communication session based on detection of at least one first condition, and utilizing the 

information for the communication session via the second WLAN. 
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(57) Abstract : 

Methods for wireless communication and system therefrom are provided. According to aspects, a method includes generating a 

plurality of training packets for transmission, and outputting each of the plurality of training packets for transmission to a device in a 

different one of a plurality of directions, wherein at least two of the plurality of training packets are output for transmission to the 

device in at least two of the plurality of directions using orthogonal transmission types. The method also includes obtaining a feedback 

signal comprising information for identifying at least one of the plurality of directions to be used for wireless communications with the 

device. 
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(57) Abstract : 

ABSTRACT ACCESS POINT-CONTROLLED RESPONSES TO UPLINK MULTI-USER FRAMES 

A   method,  an   apparatus,  and   a  computer-readable  medium   for  wireless communication are provided. In an aspect, an 

apparatus may be configured to transmit a first frame that includes a delay indicator. The apparatus may be configured to receive a 

second frame from a station based on the transmitted first frame. The apparatus may be configured to determine when to transmit a 

third frame based on the received second frame. In this aspect, the delay indicator may indicate whether the access point will delay 

transmitting the third frame after receiving the second frame during multi-user uplink operation. 
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(57) Abstract : 

ABSTRACT IMPROVED EFFICIENCY AND COEXISTENCE OF WIRELESS DEVICES Certain aspects of the present disclosure 

provide methods and apparatus for polling for data by a wireless device. Certain aspects of the present disclosure providing a method 

performed by the wireless device. The method generally includes receiving a polling frame from at least one wireless device. The 

polling frame can include an indication of a service period during which the access point may deliver multiple protocol data units 

(PDUs) to the wireless device in response to the polling frame. The indication of the service period is provided as a value relative to a 

local clock synchronized between the wireless device and the access point. The method generally also includes transmitting the 

multiple PDUs to the wireless device during the service period, in response to the polling frame. The access point can receive the 

polling frame and transmit the multiple PDUs during the service period, in response to the polling frame. 
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(57) Abstract : 

In one aspect, an apparatus for wireless receiving power comprises a receive circuit configured to receive wireless power via a 

magnetic field sufficient to power or charge a load. The apparatus further comprises a tuning circuit comprising a variable reactive 

element, coupled to the receive circuit, and configured to detune the receive circuit away from a resonant frequency to adjust an output 

power level to a first output power level. The apparatus comprises a rectifier, comprising a switch, coupled to the receive circuit and 

configured to rectify an alternating current to a direct current for supplying power to the load. The apparatus comprises a drive circuit 

configured to actuate the switch when a current through the switch satisfies a first non-zero current value and adjust the first non-zero 

current value to a second non-zero value to adjust the first output power level to a second output power level. 
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(57) Abstract : 

Methods systems and apparatus for defining and monitoring an event for a physical entity and the performance of an action in 

response to the occurrence of the event. A method includes receiving data indicating an event for a physical entity the event specified 

in part by a physical environment feature for which the occurrence of the event is to be monitored by the data processing apparatus; 

receiving data indicating an action associated with the event and to be taken in response to the occurrence of the event; monitoring for 

the occurrence of the event for the physical entity; and in response to the occurrence of the event causing the action associated with 

the event to be performed. 
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(54) Title of the invention : VOICE ACTIVITY DETECTION 
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(31) Priority Document No  :62/222,886  
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   3)SAN MARTIN, Maria Carolina Parada  

   4)ZAZO CANDIL, Ruben  
 

(57) Abstract : 

Methods systems and apparatus including computer programs encoded on a computer storage medium for detecting voice activity. In 

one aspect a method include actions of receiving by a neural network included in an automated voice activity detection system a raw 

audio waveform processing by the neural network the raw audio waveform to determine whether the audio waveform includes 

speech and provide by the neural network a classification of the raw audio waveform indicating whether the raw audio waveform 

includes speech. 
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(54) Title of the invention : NEURAL NETWORKS FOR SPEAKER VERIFICATION 
 

  

(51) International 

classification  
:G10L17/04,G10L17/18,G10L17/02  

(31) Priority Document No  :14/846,187  

(32) Priority Date  :04/09/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/044181  

:27/07/2016 

(87) International Publication 
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:WO 2017/039884  
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Application Number  
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(62) Divisional to Application 
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        Filing Date 
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(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043 U.S.A. 

(72)Name of Inventor : 

   1)HEIGOLD, Georg 

   2)BENGIO, Samy 

   3)MORENO, Ignacio Lopez 
 

(57) Abstract : 

This document generally describes systems methods devices and other techniques related to speaker verification including (i) training 

a neural network for a speaker verification model (ii) enrolling users at a client device and (iii) verifying identities of users based on 

characteristics of the users voices. Some implementations include a computer implemented method. The method can include 

receiving at a computing device data that characterizes an utterance of a user of the computing device. A speaker representation can be 

generated at the computing device for the utterance using a neural network on the computing device. The neural network can be 

trained based on a plurality of training samples that each: (i) include data that characterizes a first utterance and data that characterizes 

one or more second utterances and (ii) are labeled as a matching speakers sample or a non matching speakers sample. 
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(54) Title of the invention : METHODS FOR TRANSMITTING AND RECEIVING A BROADCAST SIGNAL COMPRISING A 

CONTROL SIGNAL AND AN INFORMATION SIGNAL 
 

  

(51) International classification  :H04W4/00,H04W4/06  
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France 

(72)Name of Inventor : 

   1)FOURTET, Christophe 

   2)ZIRPHILE, Lionel  
 

(57) Abstract : 

The present invention concerns a method (50) for the transmission of a broadcast signal by an access network (30) to a plurality of 

terminals (20) of a two way wireless communication system said method comprising:  forming (51) an information signal SI1 from 

broadcast information intended for said terminals (20)  forming (52) a control signal SP  transmitting (53) a broadcast signal 

comprising the information signal SI1 and the control signal SP said information signal SI and said control signal SP being transmitted 

on different respective central frequencies 10 having a predefined frequency gap F. The invention also concerns a method (60) suitable 

for receiving a broadcast signal. 
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(54) Title of the invention : DIAGONAL REINFORCEMENT FOR SUPPORT STRUCTURES FOR FLOOR FORMWORK AND 

METHOD FOR MOUNTING SAME 
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(72)Name of Inventor : 

   1)UBIóANA FELIX, Jose Luis 
 

(57) Abstract : 

Diagonal reinforcement for floor formwork support structures, the support structure comprising height-adjustable props on which 

diagonal reinforcements are mounted, wherein each of the diagonal reinforcements comprises a projecting pivot close to the upper end 

thereof, or on the upper end itself, the free end of which pivot is deformed towards one side and can fit progressively into one of the 

holes in the prop on which the pivot is mounted by means of rotation, it being possible to detach the reinforcement simply by 

reproducing the insertion movement in reverse. 

  

No. of Pages : 23 No. of Claims : 8 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5529 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847001859 A 

(19) INDIA  

(22) Date of filing of Application :17/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : INTEGRATED MULTIPLE VALVE MANIFOLD 
 

  

(51) International classification  
:F15B13/00; 

F15B13/08  

(31) Priority Document No  :2015-126841  

(32) Priority Date  :24/06/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP20I6/068197  

:20/06/2016 

(87) International Publication No  
:WO 2016/208521 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SMC CORPORATION  
      Address of Applicant :14-L, Sotokanda 4-chome, Chiyoda-kun 

Tokyo 101-0021, Japan Japan 

(72)Name of Inventor : 

   1)MIYAZOE, Shinji  

   2)NOGUCHI, Kazuhiro  
 

(57) Abstract : 

[Abstract] [Object]  To obtain an integrated multiple valve manifold that is reduced in size and weight by integrally incorporating a 

plurality of valve mechanisms in one manifold. [Solution]  One manifold 2, which is formed of an extruded material through which a 

fluid supply hole 4 and fluid discharge holes 5A and 5B extend, is provided with a plurality of valve holes 6 each of which 

communicates with the fluid supply hole 4 and the fluid discharge holes 5A and 5B by directly intersecting both of the fluid supply 

hole 4 and the fluid discharge holes 5A and 5B, output ports 7A and 7B that are formed so as to individually communicate with the 

valve holes 6, spools 15 that are slidably inserted into the valve holes 6, and electromagnetic pilot valves 21 that are individually 

attached to one ends or both ends of the valve holes 6. 
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(57) Abstract : 

Polyolefin compositions comprising: (A) 5-35% by weight of a propylene-based polymer containing 90% by weight or more of 

propylene units and containing 10% by weight or less of a fraction soluble in xylene at 25 °C (XSA), both the amount of propylene 

units and of the fraction XSA being referred to the weight of (A); (B) 25-50% by weight, of a copolymer of ethylene and a C3-C8 

alpha-olefin containing from 0.1% to 15% by weight of alpha-olefin units and containing 75% by weight or less of a fraction soluble 

in xylene at 25 °C (XSB), both the amount of ethylene units and of the fraction XSB being referred to the weight of (B); and (C) 30-

60% by weight, of a copolymer of ethylene and propylene containing from 45% to 75% by weight of ethylene units and containing 

from 55% to 95% by weight, of a fraction soluble in xylene at 25 °C (XSc), both the amount of ethylene units and of the fraction XSc 

being referred to the weight of (C). 
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(57) Abstract : 

Devices (10) comprise target detectors (11) for detecting presences of targets in first areas (1) and transmitters (12) for in response to 

detected presences transmitting multicast messages to controllers (20) and lamps (21 24) in wireless networked lighting systems. Such 

multicast messages increase reliabilities of the systems. The multicast messages switch on the lamps (21 24). Preferably the multicast 

messages are only transmitted in case relatively small amounts of light are detected in second areas (2). In case relatively large 

amounts of light are detected in the second areas (2) unicast messages are in response to detected presences transmitted from the 

devices (10) to the controllers (20) that in response control the lamps (21 24) to be switched on. The first and second areas (1 2) may 

be at least partly overlapping areas. The devices (10) may comprise internal light detectors (13) for detecting the amounts of light in 

the second areas (2) or receivers for receiving light detection information from external light detectors. 
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(57) Abstract : 

In a waterproof structure for a connector, in order to prevent that water is infiltrated into openings (47 and 77) of cavities (29 and 69) 

accommodating terminals (21 and 23), a pair of housings (17 and 19) include resin annular members (51 and 81) which protrude in a 

fitting direction to surround the openings.  One annular member (81) has a protrusion part (105) which is formed on a way between a 

tip and a root thereof over an entire circumference.  The protrusion part is formed to have a top part (107) which presses an inner 

circumferential surface or an outer circumferential surface of the counterpart annular member (51) at a time of fitting the pair of 

housings. 
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(57) Abstract : 

Natural speech dialog system and methods are disclosed. In one example a method includes identifying a dialog system intent 

associated with the speech input based on at least one predetermined intent keyword the dialog system intent having required intent 

parameters determining whether data for all required intent parameters of the dialog system are available based on the 

determination selectively initiating a parameter collection dialog associated with the dialog system intent the parameter collection 

dialog being operable to collect data for the required parameters not otherwise available to the dialog system intent and based on the 

dialog system intent and one or more required parameters generating an action instruction. 
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(57) Abstract : 

The invention relates to an accessory device assembly for low or medium voltage electric applications. The accessory device 

comprises a casing and electronic means including one or more current sensors configured to detect a current flowing in an electric 

cable. The top shell of the casing comprises an external recess having a cable seat for accommodating said electric cable in a 

transversal position with respect to said casing. The cable seat has a cable coupling surface adapted to mechanically couple with the 

electrical cable. The accessory device comprises a holder element mechanically coupleable with said top shell in said external recess. 

The holder element comprises one or more holding surfaces. Each of said holding surfaces is overlapped and mechanically coupled 

with said electric cable when said holder element is positioned in said external recess in a corresponding accommodating position that 

is selectable depending on the size of said electric cable. Each of said holding surfaces when overlapped and coupled with said electric 

cable cooperates with said cable coupling surface to hold said electric cable in a given position with respect to said current sensors. 
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(57) Abstract : 

Methods and apparatuses for establishing a wireless connection are disclosed. In an embodiment a first communication device 

transmits a first advertising signal for a first period of time the first advertising signal configured to advertise that the first 

communication device is available to establish a first wireless connection scans for a second advertising signal for a second period of 

time the second advertising signal transmitted by a second communication device and configured to advertise that the second 

communication device is available to establish a second wireless connection and listens for a third signal for a third period of time the 

third signal transmitted by a third communication device in response to the first advertising signal the third period of time occurring 

during the second period of time. 
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(57) Abstract : 

Certain aspects of the present disclosure relate to smart processing of wireless wide area network (WWAN) packets transmitted over 

wireless local area network (WLAN). According to certain aspects a method for wireless communications by a user equipment (UE) 

capable of communicating via at least first and second radio access technologies (RATs) is provided. The method generally includes 

dynamically switching to a location within the UE as an anchor point for processing packets based at least in part on operating states 

of the first and second RATs and routing packets received via at least one of the first and second RATs to the dynamically switched 

location of the anchor point. 
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(57) Abstract : 

Systems and methods for the subscriber identity module (SIM) access profile (SAP) over Bluetooth. In one embodiment intermediate 

responses from a SIM card containing procedure bytes are not transmitted to the client but rather the appropriate response is generated 

by the server and sent to the SIM card. In another embodiment the client groups together multiple command APDUs (Application 

Protocol Data Unit) into one message before sending out to the server and the message may also contain parameters indicating various 

actions to be taken by the server in case an error is generated. In another embodiment the client instructs the server to perform poling 

of the SIM card in an autonomous manner for any proactive data. Embodiments are not limited to a SIM card and are applicable to 

other types of smart cards such as an UICC (Universal Integrated Circuit Card). 
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(57) Abstract : 

Handover parameter settings are automatically adapted in access points in a system to improve handover performance. Reactive 

detection techniques are employed for identifying different types of handover-related failures and adapting handover parameters based 

on this detection. Messaging schemes are also employed for providing handover-related information to access points. Proactive 

detection techniques also may be used for identifying conditions that may lead to handover-related failures and then adapting 

handover parameters in an attempt to prevent such handover-related failures. Ping-ponging may be mitigated by adapting handover 

parameters based on analysis of access terminal visited cell history acquired by access points in the system. In addition, configurable 

parameters (e.g., timer values) may be used to detect handover-related failures. 
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(57) Abstract : 

Methods systems and apparatus including computer programs encoded on computer storage media for obtaining data specifying a 

plurality of native applications for a particular resource; generating for each of the native applications a respective corresponding 

deeplink for the native application wherein selection of the respective deeplink causes the native application to display a display 

environment comprising the particular resource; ranking the respective deeplinks based on a respective rank score for each native 

application to which the respective deeplink corresponds; and generating metadata that associates the respective deeplinks and their 

corresponding rankings with the particular resource. 
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(57) Abstract : 

A system and method provide for connectivity to multiple network operators at a given time and sorting outgoing traffic based on 

criteria associated with the data and the network operators. Available networks are identified and a mobile device (380) attaches to a 

first network (340) for communication through a first application (310) and also attaches to a second network (360) for 

communication through a second application (312) without requiring detachment from the first network (340). Accordingly traffic for 

the first application (310) is steered through the selected first network (340) and traffic for the second application (312) is steered 

through the second network (360). 
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(57) Abstract : 

A method for compensating perturbed measurements comprises: obtaining measurements with respect to time of a signal representing 

a parameter modified by a perturbing influence and a signal representing the perturbing influence and storing the measurements for 

each time in a data array as parameter data and perturbation data respectively; for each of the parameter data and the perturbation data: 

fitting a mathematical model to the data with respect to time; determining an error between the model and the data at each time; 

storing the errors in the data array as normalised parameter data and normalised perturbation data respectively; fitting a mathematical 

model to the normalised parameter data against the normalised perturbation data to obtain a correlation function representing 

correlation between the parameter data and the perturbation data; using the correlation function to calculate a correction factor 

representing the modification of the parameter data by the perturbing influence; using the correction factor to adjust the parameter data 

for the modification to obtained compensated parameter data; and outputting the compensated parameter data. 
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(57) Abstract : 

The present disclosure relates generally to novel molecules compositions and formulations for treatment of bacterial infections in 

general and more specifically to bacterial infections with antibiotic resistant pathogens. 
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(57) Abstract : 

A vehicle to vehicle communication system may include at least one light and at least one controller configured to receive vehicle data 

indicative of vehicle traffic from a vehicle via vehicle to vehicle communication and to control a light state based on the vehicle 

traffic wherein the light state changes when the vehicle data indicates vehicle traffic falling outside of a traffic range. 
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(57) Abstract : 

ABSTRACT SYSTEMS, METHODS, AND DEVICES FOR ENHANCED OFDMA RANDOM ACCESS Systems, methods, and 

apparatuses for signaling and generating an enhanced random access frame in a wireless network are provided. One aspect of this 

disclosure provides a method of wireless communication. The method includes receiving, at a first device, a first frame from a second 

device indicating one or more frequency bandwidths available for random access by the first device. The method further includes 

transmitting, at the first device, a second frame to the second device in response to the first frame, the second frame comprising an 

indication of an identifier of the first device and indicating a selection of at least one frequency bandwidth of the one or more 

frequency bandwidths, the second frame not including a medium access control (MAC) payload data portion. 
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(57) Abstract : 

ABSTRACT SYSTEMS AND METHODS FOR REUSE OF WIRELESS COMMUNICATION RESOURCES IN NEIGHBORING 

COMMUNICATION NETWORKS Methods and apparatus for managing reuse of a wireless medium are provided. One method of 

managing reuse of a wireless medium includes determining, at an access point, whether to allow reuse of the wireless medium by one 

or more stations in a basic service set (BSS). The method further includes transmitting, upon determining to allow reuse, an indication 

that reuse of the wireless medium can be permitted for stations meeting a criteria. The method further includes determining one or 

more reuse parameters.  The method further includes transmitting the one or more reuse parameters. REFER TO FIGURE 1 
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(57) Abstract : 

(EN)Systems and methods for balancing load in a distributed software defined network (SDN) packet core system include a stateless 

load balancer within a local SDN infrastructure instance of the distributed SDN packet core system receiving a data packet for 

processing by at least one of a plurality of SDN network function modules of local SDN infrastructure instance. The stateless load 

balancer can direct the data packet to a stateful load balancer residing on a first computing device, among the plurality of computing 

devices in the local SDN infrastructure instance. The stateful load balancer can determine a stateful data packet processing task to be 

applied to the data packet and determine a second computing device in the local SDN infrastructure instance for applying the 

determined stateful data packet processing task to the data packet. The stateful load balancer can then forward the data packet to the 

second computing device. 
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(57) Abstract : 

ABSTRACT VARIABLE EFFICIENCY FILTRATION MEDIA A variable efficiency filter media. The variable efficiency filter 

media is a composite media formed of at least two different types of filter media, such as standard efficiency media and high 

efficiency media. The variable efficiency filter media has at least two different efficiency levels. The different efficiency levels can be 

spread across different zones. The filter media types for both the standard and high efficiency media can be spun media, melt blown 

media, nanofiber media, micro-glass media, cellulose media, carded staple fiber media, and the like. The variable efficiency filter 

media may be produced by any of an air laid or wet laid process. FIG.3A 
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(57) Abstract : 

The present invention increases work efficiency at the time of fitting a cable reel to a vehicle steering device and the like. For this 

purpose a cable reel is provided with: a stator member (30); a rotor member (20) freely rotatably linked to the stator member (30); a 

flexible cable (50) electrically connecting the stator member (30) and the rotor member (20); and a lock member (40) which prevents 

rotation of the rotor member (20) relative to the stator member (30) wherein the lock member (40) is disposed between the stator 

member (30) and the rotor member (20). 
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(57) Abstract : 

Provided is a method for producing brake discs in which burrs or fracture surface sections that occur in a sheet material punching step 

can be removed efficiently that have an excellent appearance and have an outer peripheral shape with repeatedly formed projections 

and recesses in which projections and recesses in the radial direction are repeated in the circumferential direction. This method 

includes: a punching step for punching brake discs having an outer peripheral shape that is a repeatedly formed projections and 

recesses from a sheet material by means of a press; and a chamfering step for rotating the brake disc while cutting a corner section of a 

side surface 15b and an outer peripheral surface 17 of the brake disc 1 positioned to the rear of the punching direction by means of 

rotary cutting tool 2 having an axis of rotation thereof inclined to an angle within the range of 45 degrees to 75 degrees with respect to 

said side surface to form a chamfered surface on the corner section over the entire periphery of the brake disc. 
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(57) Abstract : 

Provided are novel low molecular weight compounds for suppressing the inductive production of MMPs especially MMP 9 rather than 

the constitutive production of MMP 2. The present invention pertains to compounds represented by formula (I): (each of the symbols 

in the formula is as described in the specification). These compounds have a selective inhibitory effect on MMP 9 production and are 

useful as agents for the prevention and/or treatment of rheumatoid arthritis and other autoimmune diseases inflammatory bowel 

diseases (ulcerative colitis Crohns disease) and osteoarthritis. 
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(57) Abstract : 

A system is described that infers that a user will need to complete a trip and selects a transportation service that the user can use to 

complete the trip. The system predicts a time to request a vehicle associated with the transportation service for completing the trip 

such that the request has sufficiently high degree of likelihood of causing the vehicle to arrive at a future location by a final departure 

time: the final departure time being a latest time at which the user is predicted to need to begin traveling. Responsive to determining 

that a current time is within a threshold amount of time of the predicted time the system sends to a reservation system associated with 

the transportation service a reservation request for the vehicle associated with the transportation service for completing the trip. 
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(57) Abstract : 

Aspects of the subject disclosure may include, for example, a system for generating first electromagnetic waves and directing 

instances of the first electromagnetic waves to an interface of a transmission medium to induce propagation of second electromagnetic 

waves substantially having a non-fundamental wave mode. Other embodiments are disclosed 
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(54) Title of the invention : PHARMACEUTICAL CO-CRYSTAL COMPOSITION AND USE THEREOF•  
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(32) Priority Date  :25/06/2015 
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   1)LIU, Xiaozhong  
 

(57) Abstract : 

The current invention relates to series of co-crystals of platinum analogues and their pharmaceutical use. The co-crystals of the subject 

invention may be used in the treatment or prevention of cancers and virus infections. 
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(57) Abstract : 

The present invention relates to a method for treating a waste water stream. Said waste water comprises hydrocarbons and oxygenates 

such as alcohols, aldehydes, ketones, carboxylic acids, and has a COD of up to 5wt%. The invention relates to a distillation column for 

treating a waste water stream and a system for treating a waste water stream. 
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(57) Abstract : 

To provide a surface characteristics evaluation method that evaluates the residual stress in a subject made of steel material subjected to 

a surface 5 modification treatment. A surface characteristics evaluation method includes a step of preparing a surface characteristics 

evaluation apparatus, a step of placing the subject in such a manner that an alternating magnetic field induced by a coil of the surface 

characteristics evaluation apparatus permeates into the steel material, a step of generating an eddy current in the 10 subject, a step of 

successively changing the alternating magnetic field applied to the coil, a step of calculating the impedance Z1 for each of different 

frequencies from the potential difference across the coil and the value of the current flowing through the coil, a step of performing 

computation based on the impedance Z1, and a step of evaluating the residual stress in the steel 15 material based on the computation 

result. 

  

No. of Pages : 31 No. of Claims : 7 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5556 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847002059 A 

(19) INDIA  

(22) Date of filing of Application :18/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR SELECTING CONTENT FOR A DEVICE BASED ON THE 

PROBABILITY THAT DEVICES ARE LINKED 
 

  

(51) International classification  :G06Q 30/02  

(31) Priority Document No  :14/806,268  

(32) Priority Date  :22/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/042053  

:13/07/2016 

(87) International Publication No  :WO 2017/015020 A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA U.S.A. 

(72)Name of Inventor : 

   1)QIU, Jianjun  
 

(57) Abstract : 

(EN)The present disclosure is directed to associating computing devices with each other based on computer network activity for 

selection of content items as part of an online content item placement campaign. A first linking factor is identified based on a 

connection between a first device and the computer network via a first IP address during a first time period, and based on a connection 

between a second device and the computer network via the first IP address during the first time period. A number of devices that 

connect with the computer network via the first IP address is determined. A positive match probability is generated. A second and 

third linking factors are monitored. A negative match probability is determined based on the second and third linking factors. The first 

device is linked with the second device based on the positive and negative match probabilities. 
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(57) Abstract : 

Abstract Electrochemical device for storing electric power Electrochemical device for storing electric power comprising: - a reactor 

(1) provided with a side wall (2), a top wall (3), a bottom wall (5), and electrolyte inlet (7), and an electrolyte outlet (8), a plurality of 

electrodes Ex with x an integer between 1 and n, located in the reactor (1), the electrodes being in the form of cones and frusta, 

arranged alternately and fitted in such a way that the tapered part of each electrode is directed towards the top wall (3) or the bottom 

wall (5) of the reactor (1), the frusta coming into contact with the side wall (2), the apexes of the cones defining an axis passing 

through the open areas of the frusta. 
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(57) Abstract : 

The present disclosure provides a system and method of monitoring a mooring system for a floating vessel using the time of the 

natural period independent of environmental conditions. The natural period can be calculated and/or established experientially over 

time by measuring movement of the vessel to establish the natural period at given geographical positions of a secure and intact 

mooring system. The natural period can be monitored based on the time to complete a natural period. A change in a mooring line 

stiffness, whether by a failure, stretching, a degradation of the mooring line integrity, or a significant displacement of the anchoring 

point, will be translated into a different natural period with a different time. By monitoring the natural period for a given geographical 

position (and corresponding heading) to be compared to the theoretical values (and/or previous recorded values) it is then possible to 

assess that at least a portion of the mooring system has failed or that a significant damage has occurred. 
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(57) Abstract : 

A data processing system (2) supports vector processing operations performed upon vector operands comprising a plurality of vector 

operand elements. The data processing system includes a processor (4) having an instruction decoder (14) which decodes mixed-

element-sized vector arithmetic instructions to generate control signals (16) which control processing circuitry (18) to perform 

arithmetic operations upon a first vector of first source operand elements ai of a first bit size A, and a second vector of second source 

operand elements bj of a second bit size B. The second bit size B is greater than the first bit size A. 
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(57) Abstract : 

(EN)A fragrance composition comprising one or more musk or fragrance accords for use in reducing or inhibiting a subjects 

physiological reaction to stress. The composition can be incorporated into consumer products. 
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(57) Abstract : 

Abstract In the present invention, while a welding current is applied with respect to a laminate body (32) comprising thick metal plates 

(60, 62) and thin metal plates (64, 66), a first welding pressure (F1) with respect to the laminate body (32) from an upper tip (30) 

contacting the metal plate (66) and a second welding pressure (F2) with respect to the laminate body (32) from a lower tip (26) 

contacting the metal plate (60) are changed relative to each other. Specifically, F 1 < F2 in a first step which is an initial period of 

welding, F 1 = F2 in a second step which is an intermediate period of weld-ing, and Fl> F2 in a third step which is a final period of 

welding. 

  

No. of Pages : 39 No. of Claims : 7 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5562 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004109 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : VEHICLE VOICE RECOGNITION INCLUDING A WEARABLE DEVICE 
 

  

(51) International classification  :G10L21/06,H04R3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/US2015/057689  

:28/10/2015 

(87) International Publication No  :WO 2017/074328  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FORD GLOBAL TECHNOLOGIES, LLC  
      Address of Applicant :330 Town Center Drive, Suite 800 

Dearborn, Michigan 48126, United States of America U.S.A. 

(72)Name of Inventor :  

   1)MITRA, Pramita  

   2)STRUMOLO, Gary, Steven 

   3)SIMONDS, Craig, John 

   4)HASSANI, Ali  

   5)CUDDIHY, Mark, A.  

   6)MELCHER, David  
 

(57) Abstract : 

A system includes a wearable device including a memory and a processor. The processor receives a verbal input for a vehicle from a 

user. The processor interprets the verbal input to locate in the memory at least one datum predetermined to be interpretable by the 

vehicle computer. The processor generates a message corresponding to the verbal input including the at least one datum and sends the 

message to the vehicle. 
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(57) Abstract : 

Example systems and methods for communicating animal proximity to a vehicle are described. In one implementation a device 

implanted in an animal is activated when the device is within a predetermined distance of a vehicle. The vehicle receives a signal from 

the device and determines an approximate distance between the device and the vehicle. A symbol is flashed to a driver of the vehicle 

at a frequency that corresponds to the approximate distance between the device and the vehicle. 
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(57) Abstract : 

A sliding member is provided with a base material and a film layer formed on the base material. The film layer is obtained from a 

particle aggregate comprising multiple first particles obtained from a precipitation hardening copper alloy. A method for 

manufacturing said sliding member comprises a step for spraying a first powder that is in an unmelted state and obtained from a 

precipitation hardening copper alloy or a mixed powder comprising said first powder and a second powder that is harder than said first 

powder onto the base material to form said film layer on said base material. 
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(57) Abstract : 

A force sensitive surface measures force or pressure applied to the surface. The surface may also detect the touch position. The force 

sensing surface is calibrated with a stylus having a force measuring element. The stylus measures the force information from force 

applied on the surface and sends the information to the device with the force sensing surface. The device detects the same force and 

calibrates the force sensing element according to the information received from the stylus. The device may also detect the position of 

the touch. As the force information obtained from different portions of the surface may be different the calibration may be repeated for 

multiple positions on the force and touch sensitive surface. The calibration may also be used to calibrate a position sensing feature on 

a force sensing surface having multiple force sensors. 

  

No. of Pages : 16 No. of Claims : 15 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5566 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004185 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : ANALYZING HEALTH EVENTS USING RECURRENT NEURAL NETWORKS 
 

  

(51) International classification  :G06F19/00,G06N3/02  

(31) Priority Document No  :14/810384  

(32) Priority Date  :27/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/044107  

:26/07/2016 

(87) International Publication No  :WO 2017/019707  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA U.S.A. 

(72)Name of Inventor : 

   1)CORRADO, Gregory Sean 

   2)DEAN, Jeffrey Adgate 
 

(57) Abstract : 

Methods systems and apparatus including computer programs encoded on computer storage media for using recurrent neural networks 

to analyze health events. One of the methods includes: processing each of a plurality of initial temporal sequences of health events to 

generate for each of the initial temporal sequences a respective network internal state of a recurrent neural network for each time step 

in the initial temporal sequence; storing for each of the initial temporal sequences one or more of the network internal states for the 

time steps in the temporal sequence in a repository; obtaining a first temporal sequence; processing the first temporal sequence using 

the recurrent neural network to generate a sequence internal state for the first temporal sequence; and selecting one or more initial 

temporal sequences that are likely to include health events that are predictive of future health events in the first temporal sequence. 
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(19) INDIA  

(22) Date of filing of Application :29/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : INFLUENZA INHIBITING PEPTIDE AND COMPOSITIONS COMPRISING THE SAME 
 

  

(51) International classification  
:A61K38/04; 

C07K7/08  

(31) Priority Document No  :60/937,120  

(32) Priority Date  :25/06/2007 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2008/007918  

:25/06/2008 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:7563/CHENP/2009  

:25/06/2008 
 

  

(71)Name of Applicant :  

   1)The Administrators of the Tulane Educational Fund 
      Address of Applicant :1440 Canal Street, Ste. 1400, #8432, 

New Orleans, Louisiana 70112, USA U.S.A. 

   2)Autoimmune Technologies, LLC 
(72)Name of Inventor : 

   1)GARRY, Robert, F. 

   2)WILSON, Russell, B. 
 

(57) Abstract : 

The present invention provides peptides, peptide analogs, peptide derivatives and pharmaceutical compositions useful for treating or 

preventing influenza infections or preventing the person-to-person transmission of an influenza infection. A peptide of the invention 

comprises an influenza virus-cell fusion inhibiting portion of the fusion initiation region (FIR) of a wild-type influenza hemagglutinin 

2 protein or a variant thereof. In a preferred embodiment, a peptide of the invention consists of 8 to 40 consecutive amino acid 

residues a portion of a wild-type influenza hemagglutinin 2 protein or a variant thereof, the portion of the protein comprising the FIR 

of the protein and up to five amino acid residues on the amino-terminal and carboxy-terminal sides of the FIR. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201848003649 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : COMPOSITION FOR IMPROVING THE SENSORY PROPERTIES AND RESISTANCE OF FOOD 

AND DRINK PRODUCTS TO MICRO-ORGANISMS 
 

  

(51) International classification  :A23B 4/02  

(31) Priority Document No  :09153619.3  

(32) Priority Date  :25/02/2009 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2010/052200  

:22/02/2010 

(87) International Publication No  :WO/2010/097364  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:6804/CHENP/2011  

:22/02/2010 
 

  

(71)Name of Applicant :  

   1)PURAC Biochem BV 
      Address of Applicant :Arkelsedijk 46, NL-4206 AC 

Gorinchem, The Netherlands Netherlands 

(72)Name of Inventor : 

   1)VISSER, Diana 

   2)KNIKKER, Dirk Alexander  
 

(57) Abstract : 

The present invention pertains to a method for improving the sensory properties and resistance of food and drink products, especially 

uncured meat products, to various kinds of micro-organisms and in particular food spoilage and food poisoning bacteria wherein the 

product is contacted with a composition comprising alkali metal salts having as anions propionate and a co-anion selected from 

lactate, acetate, and combinations thereof, and as cations potassium and hydrogen, wherein the weight-based ratio of 

lactate/propionate is in the range of 0 to 20 and the weight-based ratio of acetate/propionate is in the range of 0.05 to 3.5. 

  

No. of Pages : 21 No. of Claims : 16 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5569 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201848003650 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : METHOD OF PRODUCING STABLE CRYSTAL OF 4-OXOQUINOLINE COMPOUND 
 

  

(51) International classification  :C07D 215/56  

(31) Priority Document No  :2004-150979  

(32) Priority Date  :20/05/2004 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2005/009604  

:19/05/2005 

(87) International Publication No  :WO/2005/113508  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:357/CHENP/2010  

:19/05/2005 
 

  

(71)Name of Applicant :  

   1)JAPAN TOBACCO INC.  
      Address of Applicant :2-1, Toranomon 2-chome, Minato-ku, 

Tokyo 105-8422, Japan Japan 

(72)Name of Inventor : 

   1)UEHARA, Hideto 

   2)MATSUDA, Takashi 

   3)ANDO, Koji  

   4)MOTOMURA, Takahisa  

   5)KONDO, Kentaro 

   6)MIYAKE, Shuji  

   7)MATSUDA, Koji  

   8)SATOH, Motohide 
 

(57) Abstract : 

ABSTRACT METHOD OF PRODUCING STABLE CRYSTAL OF 4-OXOQUINOLINE COMPOUND The present invention 

relates to a method of producing a crystal of 6-(3-chloro-2- fluorobenzyl)-l-[(S)-l-hydroxymethyl-2-methylpropyl]-7-methoxy-4-oxo-

l,4- dihydroquinoline-3-carboxylic acid, having an X-ray powder diffraction pattern having characteristic diffraction peaks at 

diffraction angles 20 of 8.54°, 14.02°, 15.68°, 17.06°, 17.24°, 24.16°, 25.74° as measured by X-ray powder diffractometer, comprising 

dissolving 6-(3-chloro-2-fluorobenzyl)-l-[(S)-l-hydroxymethyl-2-methylpropyl]-7- methoxy-4-oxo-l,4-dihydroquinoline-3-carboxylic 

acid, having an X-ray powder diffraction pattern having characteristic diffraction peaks at diffraction angles 20 of 6.56°, 13.20°, 

19.86°, 20.84°, 21.22°, 25.22° as measured by X-ray powder diffractometer in a solvent; and adding a seed crystal of 6-(3-chloro-2-

fluorobenzyl)-l-[(S)-l-hydroxymethyl-2-methylpropyl]-7-methoxy-4-oxo-l,4-dihydroquinoline-3-carboxylic acid, having an X-ray 

powder diffraction pattern having characteristic diffraction peaks at diffraction angles 20 of 8.54°, 14.02°, 15.68°, 17.06°, 17.24, 

24.16°, 25.74° as measured by X-ray powder diffractometer, to the solution. 
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(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : ALTERNATIVE DESIGN THERMAL WRISTBAND BUSINESS FORM 
 

  

(51) International classification  :G09F 3/00 (2006.01)  

(31) Priority Document No  :11/754,812  

(32) Priority Date  :29/05/2007 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2008/US2008  

:28/05/2008 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:7686/CHENP/2009  

:29/12/2009 
 

  

(71)Name of Applicant :  

   1)Laser Band, LLC 
      Address of Applicant :120 South Central, Suite 450, St. Louis, 

MO 63105, U.S.A. U.S.A. 

(72)Name of Inventor : 

   1)RILEY, James, M. 

   2)JAIN, Sanjay, K. 

   3)GREER, Mark  
 

(57) Abstract : 

A business form particularly adapted for generalized use, although it may be used in a medical or hospital environment includes a roll 

or continuous construction of a plurality of wristbands, with each wristband being separately formed in a panel comprised of an 

underlying continuous carrier of a laminating material with a series of face stock patches placed therealong. Each wristband is 

provided with a face stock imaging area die cut into each face stock patch and a laminating portion die cut into the underlying carrier 

of laminating material, with the two die cut portions being adhered to each other to form a matrix for ready separation from its panel. 

The laminating portion has a first area for receiving the face stock portion and a second similarly sized and shaped area for fold over 

lamination of the first area and face stock portion, along with a pair of straps extending to the opposing sides thereof. 
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(19) INDIA  
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(54) Title of the invention : METHOD AND APPARATUS FOR LARGE SCALE MACHINE LEARNING 
 

  

(51) International classification  :G06N 3/08 (2006.01)  

(31) Priority Document No  :62/186,891  

(32) Priority Date  :30/06/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/037079  

:10/06/2016 

(87) International Publication No  :WO/2017/003666  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARIZONA TECHNOLOGY ENTERPRISES  
      Address of Applicant :1475 N. SCOTTSDALE ROAD, 

SUITE 200 SCOTTSDALE, ARIZONA 85257 (US) U.S.A. 

(72)Name of Inventor : 

   1)ROY,ASIM  
 

(57) Abstract : 

Analyzing patterns in a volume of data and taking an action based on the analysis involves receiving data and training the data to 

create training examples, and then selecting features that are predictive of different classes of patterns in the data stream, using the 

training examples. The process further involves training in parallel a set of ANNs, using the data, based on the selected features, and 

extracting only active nodes that are representative of a class of patterns in the data stream from the set of ANNs. The process 

continues with adding class labels to each extracted active node, classifying patterns in the data based on the class-labeled active 

nodes, and taking an action based on the classifying patterns in the data. 
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(19) INDIA  

(22) Date of filing of Application :30/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : GUARANTEEING THE EVENT ORDER FOR MULTI-STAGE PROCESSING IN DISTRIBUTED 

SYSTEMS 
 

  

(51) International classification  :G06F 9/54  

(31) Priority Document No  :62/244,452  

(32) Priority Date  :21/10/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/057924  

:20/10/2016 

(87) International Publication No  :WO/2017/070354  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Oracle International Corporation  
      Address of Applicant :500 Oracle Parkway, Mail Stop 50P7 

Redwood Shores, California 94065 U.S.A. 

(72)Name of Inventor : 

   1)THUKKARAM, Prabhu  

   2)BISHNOI, Sandeep 

   3)PARK, Hoyong 

   4)DESHMUKH, Unmesh Anil 
 

(57) Abstract : 

Systems and methods for guaranteeing the event order for multi-stage processing in distributed systems are disclosed. In some 

examples, a warm-up period is used to accurately determine a starting point for ordered events of an event stream. Skip-beats may be 

utilized as dummy events so that the event processor does not wait too long for events that were filtered out at earlier stages. 
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(54) Title of the invention : SENSOR CONFIGURATION FOR AFTERTREATMENT SYSTEM INCLUDING SCR ON FILTER 
 

  

(51) International classification  :F01N 3/035  

(31) Priority Document No  :62/200,449  

(32) Priority Date  :03/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/044742  

:29/07/2016 

(87) International Publication No  :WO2017/023766  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1) CUMMINS EMISSION SOLUTIONS, INC.  
      Address of Applicant :500 Jackson St., Columbus, Indiana 

47201 USA U.S.A. 

(72)Name of Inventor : 

   1) ANCIMER, Richard J.  

   2)CUNNINGHAM, Michael J.  

   3)HAAS, Michael 

   4)ZHA, Yuhui  

   5)ZORLU, Mert  
 

(57) Abstract : 

ABSTRACT SENSOR CONFIGURATION FOR AFTERTREATMENT SYSTEM INCLUDING SCR ON FILTER An exhaust 

aftertreatment system includes a diesel oxidation catalyst in exhaust gas receiving communication with an engine. A selective catalytic 

reduction catalyst on filter (SCR on filter) is positioned downstream of the diesel oxidation catalyst. A hydrocarbon doser is 

configured to inject hydrocarbons into a flow of the exhaust gas upstream of the diesel oxidation catalyst. A reductant doser is 

configured to inject reductant into the flow of the exhaust gas upstream of the SCR on filter and downstream of the diesel oxidation 

catalyst. An aftertreatment controller is operatively coupled to the hydrocarbon doser. The aftertreatment controller is configured to 

control a dosing rate at which the hydrocarbon doser injects hydrocarbons into the flow of the exhaust gas so as to cause regeneration 

of the SCR on filter. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003575 A 
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(54) Title of the invention : A POWER CONVERTER AND AN LED LIGHTING CIRCUIT COMPRISING THE SAME 
 

  

(51) International 

classification  
:H02M3/156,H05B33/08,H02M1/42  

(31) Priority Document No  :PCT/CN2015/083331  

(32) Priority Date  :03/07/2015 

(33) Name of priority country  :PCT 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/065128  

:29/06/2016 

(87) International Publication 
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:WO 2017/005573  
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        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PHILIPS LIGHTING HOLDING B.V. 
      Address of Applicant :High Tech Campus 45, NL-5656, AE 

Eindhoven, The Netherlands Netherlands 

(72)Name of Inventor : 

   1)ZHANG, Xianhui  

   2)LI, Ken, K.  

   3)CHEN, Zhi, Quan 

   4)LIU, Junhu  

   5)LONG, Huojun  

   6)LI, Ace 
 

(57) Abstract : 

The invention provides a power converter comprising: an input for receiving input power with a variable nominal mains level wherein 

said variable nominal mains level falls within at least 90V to 240V; a main power switch (Q1) driven by the input power and a control 

circuit (Q2 Q3) for controlling a control current of the main power switch (Q1) wherein the control circuit (Q2 Q3) is adapted to sense 

the level of the input power and draw current from a control terminal of the power switch (Q1) according to the level and said control 

circuit is adapted to operate in linear region and increase the drawn current along with the increase of the level throughout the variable 

nominal mains level of the input power wherein the control circuit comprises: a Darlington bridge with a first transistor (Q2) and a 

second transistor (Q3) the first transistor (Q2) with a base terminal connected to a circuit position indicative of the voltage amplitude 

of the input power the second transistor (Q3) with a base terminal connected to an emitter terminal of the first transistor (Q2) and a 

collector terminal connected to the control terminal of the main power switch (Q1) and a collector terminal of the first transistor (Q2); 

and a resistor network (R3 R7) coupled to the emitter of the second transistor (Q3) for regulating the amplification of the second 

transistor (Q3) and keep the second transistor (Q3) working at linear region throughout the variable nominal mains level of the input 

power. 
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(54) Title of the invention : ARC WELDING METHOD AND ARC WELDING DEVICE 
 

  

(51) International 

classification  
:B23K9/095,B23K9/073,B23K9/09  

(31) Priority Document No  :2015-173366  

(32) Priority Date  :03/09/2015 

(33) Name of priority country  :Japan 
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        Filing Date 

:PCT/JP2016/003872  

:25/08/2016 

(87) International Publication 

No  
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(71)Name of Applicant :  

   1)PANASONIC INTELLECTUAL PROPERTY 

MANAGEMENT CO., LTD.  
      Address of Applicant :1-61, Shiromi 2-chome, Chuo-ku, 

Osaka-shi, Osaka 5406207 Japan 

(72)Name of Inventor : 

   1)KAWAMOTO, Atsuhiro  

   2)MATSUI, Kaito  

   3)KOWA, Masaru  

   4)NOGUCHI, Takahiro  

   5)FUJIWARA,  Masashi 
 

(57) Abstract : 

In this arc welding method when a welding parameter related to heat input to base material is less than a first threshold value the base 

material is welded by a first welding method. When the welding parameter is less than a second threshold value and greater than the 

first threshold value the base material is welded by a second welding method. When the welding parameter is greater than the second 

threshold value the base material is welded by a third welding method. With this arc welding method by adjusting welding conditions 

regardless of the thickness of the base material a welding method suited to the thickness of the base material is selected and thus it is 

possible to perform welding with little spattering and no burn through of the base material. 
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(54) Title of the invention : INFORMATION RANKING BASED ON PROPERTIES OF A COMPUTING DEVICE 
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(32) Priority Date  :23/11/2015 
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(71)Name of Applicant :  
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      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043 U.S.A. 

(72)Name of Inventor : 

   1)FOERSTER, Jakob Nicolaus 

   2)BREWIN, Frederick Peter 
 

(57) Abstract : 

A system is described that after executing a parameterless search query to identify results that are determined to be relevant to a user 

of a device determines a respective target property for each of the results that indicates whether a result is associated with audio 

content visual content audio and visual content haptic content or textual content. The system also determines one or more dynamic 

properties of the device that indicate one or more of a network connection strength connection status to an audio output device battery 

level or connection status to a multimedia streaming device. Based on the one or more dynamic properties of the computing device 

and the respective target property of each of the results the system determines a dynamic ranking of the results and transmits the 

results and the dynamic ranking to the device 
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(54) Title of the invention : WELDING TORCH 
 

  

(51) International classification  :B23K9/12,B23K9/16  

(31) Priority Document No  :2015-208530  

(32) Priority Date  :23/10/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/004277  

:20/09/2016 
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Number  
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(71)Name of Applicant :  
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      Address of Applicant :1-61, Shiromi 2-chome, Chuo-ku, 

Osaka-shi, Osaka 5406207 Japan 

(72)Name of Inventor :  

   1)MISHIMA, Toshiyuki  
 

(57) Abstract : 

In the present invention a first wire path (22) has a first wire entry port (22a) and a first wire exit port (22b). A second wire path (23) 

has a second wire entry port (23a) and a second wire exit port (23b). A third wire path (13) has a third wire entry port (13a) and a third 

wire exit port (13b). A wire detection space (24) is configured so as to be connected to the first and second wire exit ports (22b 23b) 

and the third wire entry port (13a) and so that a first weld wire (32) and a second weld wire (42) pass through said wire detection 

space (24). Wire detection devices (25 26) are configured so as to detect the first weld wire (32) and the second weld wire (42) inside 

the wire detection space (24). This welding torch (1) has a simple structure and can switch between the weld wires (32 42). 

  

No. of Pages : 14 No. of Claims : 4 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5578 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003778 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018 
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SECTION OF A POWER CABLE 
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   1)BEDNAROWSKI Dariusz  

   2)LOGAKIS, Emmanuel  

   3)ANTONISCHKI, Jrn  

   4)KROL, Julita  

   5)XIE, Lei  

   6)ZANT, Nikolaus  
 

(57) Abstract : 

The present disclosure relates to a method of building an insulation system around a naked conductor section of a power cable which 

power cable has a conductor which includes the naked conductor section and which power cable comprises an insulation system 

already provided around a majority of the conductor. The insulation system comprises an inner semiconducting layer arranged around 

the conductor an insulation layer arranged around the inner semiconducting layer and an outer semiconducting layer arranged around 

the insulation layer and which conductor has a naked conductor section. The method comprises: a) placing the naked conductor 

section in a mould and b) moulding an insulation system around the naked conductor section wherein the moulding of the insulation 

system involves injecting a first semiconducting compound into a first mould cavity to form an inner semiconducting layer around the 

naked conductor section injecting an insulation compound into a second mould cavity to form an insulation layer around the inner 

semiconducting layer and injecting a second semiconducting compound into a third mould cavity to form an outer semiconducting 

layer around the insulation layer. 
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(54) Title of the invention : CHOCOLATE CHOCOLATE LIKE PRODUCTS CHOCOLATE CONSTRUCTION KIT AND 

METHODS FOR PREPARING THE SAME 
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(72)Name of Inventor : 

   1)HUHN, Tilo  
 

(57) Abstract : 

The method for processing fermented or incubated cocoa beans comprises the steps of: adding water to fermented or incubated cocoa 

beans or nibs to form a suspension; wet grinding said suspension; subjecting said suspension to a heat treatment at a temperature of 

70C or less; separating the suspension into a water phase (heavy phase) a fat phase (light phase) and a solid phase said fat phase 

comprising cocoa butter as a major component and solids and/or water as minor components and said solid phase comprising cocoa 

powder and water; and separately processing the three phases which comprises: neutralizing and/or removing acetic acid formed 

during fermentation or formed or added prior to or during an incubation of the cocoa beans via the water phase and optionally 

separating cocoa butter from the fat phase separating cocoa powder from the solid phase and separating cocoa aroma and a 

polyphenolic powder from at least the water phase. 
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Germany 

(72)Name of Inventor : 

   1)BAUER Eckhard 

   2)LINK Helmut D.  
 

(57) Abstract : 

The invention relates to an augment device for a joint endoprosthesis in particular a tibial augment for a knee joint 

endoprosthesis comprising a sleeve (10) surrounding a channel (11) extending through the sleeve (10). The sleeve (10) is formed of 

porous material (2) for ingrowth of bony material the sleeve (10) comprising an inner face (14) and an outer face (15). The sleeve (10) 

further comprises a wall (3) surrounding the channel (11) the wall (3) being made of solid material and forming a sandwich structure 

with the porous material (2) wherein the wall (3) forms a bulkhead between the inner face (14) and the outer face (15). Thereby the 

bulkhead wall (3) will stop inflow of any cement across the sleeve (10) from its inner (14) to its outer face (15). The porous material 

(3) on the outer face (15) will be kept free from cement and its capability to promote bone ingrowth is reliably preserved. The augment 

devices are preferably provided as a set having different sizes and straight or stepped bottoms for improved versatility and maximum 

preservation of natural bone matter. 
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(57) Abstract : 

The present invention relates to a dental implant comprising: a fixture forming an artificial dental root implanted in an alveolar bone; 

and an abutment having the bottom portion thereof coupled to the fixture and the top portion thereof coupled to a crown wherein the 

fixture and the abutment are resiliently coupled. The fixture has a sloped surface formed by the inner diameter of an arbor hole which 

decreases in diameter progressively downward from a certain position on the inner surface of the arbor hole and has a first fastening 

portion formed of at least one concave portion such as a fastening recess along the circumferential direction of the arbor hole from a 

certain position on the sloped surface. The abutment has a first corresponding fastening portion formed on a lower fastening shaft 

portion thereof and formed of fastening protrusions that are complementarily coupled to the first fastening portion of the fixture. The 

present invention provides a dental implant configured such that in a state in which the abutment is coupled inside the fixture by 

means of the complementary coupling of the first fastening portion and the first corresponding fastening portion when the abutment is 

rotated in a circumferential direction and the first corresponding fastening portion is disengaged from the first fastening portion the 

fastening protrusions of the first corresponding fastening portion through the effect of elastic resistance against the sloped surface of 

the inside of the fixture arbor hole pushes and raises the abutment upward from the fixture and automatically separates the abutment 

and the fixture. 
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(54) Title of the invention : NOVEL PEPTIDES AND COMBINATION OF PEPTIDES FOR USE IN IMMUNOTHERAPY 

AGAINST ESOPHAGEAL CANCER AND OTHER CANCERS 
 

  

(51) International 
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   3)SONG, Colette  

   4)SCHOOR, Oliver 

   5)FRITSCHE, Jens  

   6)SINGH, Harpreet 
 

(57) Abstract : 

The present invention relates to peptides proteins nucleic acids and cells for use in immunotherapeutic methods. In particular the 

present invention relates to the immunotherapy of cancer. The present invention furthermore relates to tumor associated T cell peptide 

epitopes alone or in combination with other tumor associated peptides that can for example serve as active pharmaceutical ingredients 

of vaccine compositions that stimulate anti tumor immune responses or to stimulate T cells ex vivo and transfer into patients. Peptides 

bound to molecules of the major histocompatibility complex (MHC) or peptides as such can also be targets of antibodies soluble T cell 

receptors and other binding molecules. 
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(72)Name of Inventor : 

   1)MYLLYMAKI, Vesa  

   2)ROSTEDT, Niko 
 

(57) Abstract : 

The present invention relates to metal plating solution comprising at least one source of metal ions and detonation 

nanodiamonds wherein the detonation nano diamonds are substantially free of negatively charged functionalities and to a method for 

producing the solution. The present invention further relates to metal plating method and to a metallic coating comprising metal and 

detonation nanodiamonds substantially free of negatively charged functionalities. 
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Sweden 

(72)Name of Inventor : 

   1)DALE HOOVER  
 

(57) Abstract : 

A vehicle including a pressurized liquid fuel system includes a first pressurized liquid fuel tank arrangement a second pressurized 

liquid feel tank arrangement and a balancing conduit open to a first fuel tank and to a second fuel tank at least one of above a 

maximum liquid level of the first fuel tank and a maximum liquid level of the second fuel tank and below a minimum liquid level of 

the first fuel tank and a minimum liquid level of the second fuel tank. A first return line and a second return Sine to the first and 

second fuel tanks are configured such that a pressure drop across the first return line from a pressurized liquid fuel circulation system 

to the first fuel tank is adapted to be the same as a pressure drop across the second return line from the pressurized liquid fuel 

circulation system to the second fuel tank. Methods for operating a pressurized liquid fuel system are also disclosed. 
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(57) Abstract : 

The present invention related to lipase variants having lipase activity and having between 60% to less than 100% sequence identity to a parent lipase or a fragment thereof wherein the variant comprises one or more substitutions selected from 

H198A/D/E/F/G/I/L/N/Q/S/T/V/Y F7H/K/R F51A/I/L/V/Y T143A/G/S/V A150G/V N200H/K/Q/R I202G/L/V S224C/F/H/I/L/P/Y L227D/E/K/R V228P P229H/K/R V230H/K/L/R I255A/G/N/P/S/T/V/Y P256A/K/N/Q/R/S/T/W A257F/H/I/L/V/Y L259F/Y and 

W260D/E/F/H/I/L/N/Q/S/T/Y using SEQ ID NO:10 for position numbering or selected from 

H198A/D/E/F/G/I/L/N/Q/S/T/V/Y F7H/K/R F51A/I/L/V/Y T143A/G/S/V A150G/V N200H/K/Q/R I202G/L/V S224C/F/H/I/L/P/Y L227D/E/K/R V228P P229H/K/R V230H/K/L/R I255A/G/N/P/S/T/V/Y T256A/K/N/Q/R/S/P/W A257F/H/I/L/V/Y L259F/Y and 

W260D/E/F/H/I/L/N/Q/S/T/Y using SEQ ID NO:2 for position numbering. Further the invention relates to polynucleotides encoding the variants; nucleic acid constructs vectors and host cells comprising the polynucleotides; to compositions comprising the 

variants as well as methods of producing and using the variants. 
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(57) Abstract : 

Methods apparatus systems and computer readable media are provided for automatically augmenting message exchange threads based 

on a classification of messages exchanged between participants. In various implementations a message contributed to a message 

exchange thread involving one or more message exchange clients by a participant may be determined. In various implementations a 

classification for the message may be determined at least in part based on a calculated first (or idle chatter) score which is indicative of 

a degree of unsuitability of the message for use as a search query. In various implementations either a conversational response to the 

message or content responsive to a search query generated based on the message may be selectively incorporated into the message 

exchange thread based at least in part on the classification. In some implementations a second (or search query suitability) score which 

is indicative of a degree of suitability of the message for use as a search query may also be calculated. 
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   1)YOKOI ,Daisuke 
 

(57) Abstract : 

This airbag base fabric has warp direction and weft direction energy absorption characteristics of 30 50 as defined by formula (1) and 

formula (2) below. (Formula (1)) Warp direction energy absorption characteristic = warp direction energy absorption amount/warp 

cover factor (in formula (1) the warp direction energy absorption characteristic is an integrated value of the stress applied from the 

start of measurement until the sample breaks when measuring the warp direction tensile strength and breaking elongation) (Formula 

(2)) Weft direction energy absorption characteristic = weft direction energy absorption amount/weft cover factor (in formula (2) the 

weft direction energy absorption amount is an integrated value of the stress applied from the start of measurement until the sample 

breaks when measuring the weft direction tensile strength and breaking elongation) 
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   5)AGUERA- ARCAS ,Blaise 
 

(57) Abstract : 

An apparatus is described. The apparatus includes a smart image sensor having a memory and a processor that are locally integrated 

with an image sensor. The memory is to store first program code to be executed by the processor. The memory is coupled to the image 

sensor and the processor. The memory is to store second program code to be executed by the processor. The first program code is to 

cause the smart image sensor to perform an analysis on one or more images captured by the image sensor. The analysis identifies a 

region of interest within the one or more images with machine learning from previously captured images. The second program code is 

to cause the smart image sensor to change an image sensing and/or optical parameter in response to the analysis of the one or more 

images performed by the execution of the first program code. Alternatively or in combination the memory is to store third program 

code to be executed by the processor and fourth program code to be executed by the processor. The third program code is to store 

multiple images captured by the image sensor in the memory. The fourth program code is to merge the multiple images in the 

memory. 
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(57) Abstract : 

Aspects treat and remove a layer of scale comprising iron oxide and alloying elements oxides that is formed on an advanced high 

strength metal surface comprising at least two (2) percent by weight of alloy. A first conditioning process compromises structural 

integrity of or removes iron oxide within the scale layer to expose the alloy oxide to chemical engagement with a disposed aqueous 

alkali salt solution that is heated to transforming one or more alkali salts within the disposed solution into a quasi molten form. The 

alloy oxide is oxidized via reaction with the solution quasi molten alkali salt(s) and water forming one or more water soluble alkali 

alloy compounds. A water rinse dissolves and rinses the water soluble compound(s) from the steel product surface of the advanced 

high strength leaving a film of iron oxide on the surface that is removed via a final pickling process. 

  

No. of Pages : 21 No. of Claims : 27 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5590 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003585 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : METHOD AND APPARATUS FOR DETERMINING A DEPTH MAP FOR AN IMAGE 
 

  

(51) International classification  :G06T7/00,G01S17/89,G01B11/25  

(31) Priority Document No  :15176418.0  

(32) Priority Date  :13/07/2015 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/066513  

:12/07/2016 

(87) International Publication 

No  
:WO 2017/009324  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  
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   2)VANDEWALLE, Patrick Luc Els  
 

(57) Abstract : 

An apparatus for determining a depth map for an image of a scene comprises an active depth sensor (103) and a passive depth sensor 

(105) for determining a depth map for the image. The apparatus further comprises a light determiner (109) which determines a light 

indication indicative of a light characteristic for the scene. The light indication may specifically reflect a level of visible and/or 

infrared light for the scene. A depth map processor (107) determines an output depth map for the image by combining the first depth 

map and the second depth map. Specifically a depth value for the output depth map is determined as a combination of depth values of 

the first and the second depth map where the combining is dependent on the light indication. The light determiner (109) estimates the 

first infrared light indication from a visible light indication indicative of a light level in a frequency band of the visible light spectrum. 
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(57) Abstract : 

The present invention relates to a modulation of X ray radiation for the purposes of imaging an object of interest. For the 

modulation the X ray radiation provided by an X ray source (12) is in part totally reflected by a mirror (20). Thus an X ray radiation at 

an object receiving space (16) is formed by an unreflected X ray radiation (24) and a reflected X ray radiation (26). The mirror (20) is 

displaceable by an actuator (28) such that the intensity of the reflected X ray radiation (26) can be adjusted in particular to a density of 

the object to be imaged. 
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(54) Title of the invention : IMAGING WITH ENHANCED X RAY RADIATION  
 

  

(51) International classification  :A61B6/00  

(31) Priority Document No  :15176653.2  

(32) Priority Date  :14/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/066458  

:12/07/2016 

(87) International Publication No  :WO 2017/009302  
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(71)Name of Applicant :  
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      Address of Applicant :High Tech Campus 5, 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)MARTENS, Gerhard 

   2)ROESSL, Ewald 
 

(57) Abstract : 

The invention relates to an X ray imaging apparatus (2) comprising: a source (4) for generating X ray radiation an object receiving 

space (6) for arranging an object of interest for X ray imaging an X ray collimator arrangement (8) arranged between the source (4) 

and the collimator arrangement (8) and an X ray mirror arrangement (10). The mirror arrangement (10) comprises for example two 

tapered mirrors (22) facing each other and adapted for guiding X ray radiation of the source (4) to the collimator arrangement (8). 

Consequently the X ray intensity at the object receiving space (6) is increased. In order to limit the X ray radiation to an area where 

the X ray radiation can be utilized form imaging an angle of spread m between the mirrors (22) and a length LM of each mirror (22) is 

adapted such that a number of total reflections of X ray radiation provided by the source (4) at the mirrors (22) is limited. The 

limitation provides the effect that an angle of reflection r of the totally reflected X ray radiation is limited. Consequently an X ray 

intensity at the object receiving space (6) is increased while constrains are provided which prevent a large increase of a width of the X 

ray radiation provided at the object receiving space (6) which effectively improves an imaging quality of an object of interest being 

arrangeable at the object receiving space (6). 
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(54) Title of the invention : POLYESTER SHEET 
 

  

(51) International classification  :C08J 5/18 (2006.01)  

(31) Priority Document No  :15174274.9  

(32) Priority Date  :29/06/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/062598  

:03/06/2016 

(87) International Publication No  :WO/2017/001145  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)SABIC Global Technologies B.V. 
      Address of Applicant :Plasticslaan 1 Bergen op Zoom The 

Netherlands 4612 PX Netherlands 

(72)Name of Inventor : 

   1)Bashir Zahir  

   2)Kioul Azzedine 

   3)Joshi Rajiva 
 

(57) Abstract : 

The present invention relates to a polyester sheet comprising a crystallised portion, said crystallised portion being in the form of one or 

more strip extending along at least a portion of the polyester sheet. The present invention further relates to a method for the 

manufacture of such sheet and use of such sheet. 
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(54) Title of the invention : DEVICE-BASED FILTERING OF CONTENT ITEMS ASSOCIATED WITH MOBILE 

APPLICATIONS 
 

  

(51) International classification  :G06F 9/44  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA U.S.A. 

(72)Name of Inventor : 

   1)KANNAN, Kavita  

   2)GUO, Charlie 

   3)HARRIS, Christopher Kenneth 

   4)MAO, Xi  

   5)HENNIGAN, Thomas Matthew James 

   6)HSIAO, Sissie Ling-Ie 

   7)GOVONI, Riccardo  

   8)SACHIN, Kotwani  
 

(57) Abstract : 

Methods, apparatuses and systems for filtering content items from a set of eligible content items based on a device filter. A mobile 

application may be incompatible with one or more devices based on an operating system, an operating system version, hardware 

configurations of the one or more client devices, etc. To remove incompatible content items, a device filter can be generated by 

comparing a set of required features for the corresponding mobile application with data from a data structure identifying several 

known mobile devices and associated sets of features. The set of required features for the mobile application may include a minimum 

operating system version, one or more eligible countries, and/or one or more features of a mobile device. The device filter can include 

a set of identifiers for the known mobile devices that are incompatible with the mobile application based on the comparison. 
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(54) Title of the invention : KELVIN PROBE SYSTEM WITH A ROTATING PROBE FACE 
 

  

(51) International classification  :G01R 1/07  

(31) Priority Document No  :20150829  

(32) Priority Date  :24/06/2015 

(33) Name of priority country  :Norway 

(86) International Application No 

        Filing Date 

:PCT/NO2016/050140  

:24/06/2016 

(87) International Publication No  :WO/2016/209087  
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        Filing Date 
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(71)Name of Applicant :  
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      Address of Applicant :c/o Christian Michelsen Research AS, 

P.O. Box 6031 - Postterminalen, 5892 Bergen Norway 

(72)Name of Inventor : 

   1)TURCU, Eugen Florin 

   2)ROHWERDER, Michael 
 

(57) Abstract : 

A Kelvin probe system (100) for analyzing a sample for testing (134), the Kelvin probe system comprising: a drive (102) controlled 

and powered by a drive control/power (103) for rotating an object (106, 120) around a rotational axis; a Kelvin probe head (120) 

connected to the drive (102), comprising a Kelvin probe (122), having at one end a Kelvin probe face (124); characterized in that the 

Kelvin probe face is provided on a side face of the Kelvin probe head with respect to the rotational axis. A calibration system for a 

Kelvin probe system (100), and a method for measuring presence of hydrogen using a Kelvin probe system (100) are also provided. 
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(54) Title of the invention : HDPE-CONTAINING IMPACT MODIFIER POLYOLEFIN COMPOSITION 
 

  

(51) International classification  :C08L 23/12  

(31) Priority Document No  :15173695.6  

(32) Priority Date  :24/06/2015 
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   2)GRAZZI, Michele  

   3)PANTALEONI, Roberto  
 

(57) Abstract : 

Polyolefin compositions comprising: (A) 5-35% by weight of a propylene-based polymer containing 90% by weight or more of 

propylene units and containing 10% by weight or less of a fraction soluble in xylene at 25°C (XSA); (B) 25-50% by weight, of an 

ethylene homopolymer containing 5% by weight or less of a fraction soluble in xylene at 25°C (XSB) referred to the weight of (B); 

and (C) 30-60% by weight, of a copolymer of ethylene and propylene containing from 25% to 75% by weight of ethylene units and 

containing from 55% to 95% by weight, of a fraction soluble in xylene at 25°C (XSC). The composition has 20% by weight or less of 

a fraction obtained in the second fractionation step in a preparative fractionation method. 
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   6)WILLIS III, Thomas M.  
 

(57) Abstract : 

Aspects of the subject disclosure may include, for example, a system for generating electromagnetic waves having a fundamental 

wave mode, and directing the electromagnetic waves to an interface of a transmission medium for guiding propagation of the 

electromagnetic waves. Other embodiments are disclosed. 
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(57) Abstract : 

A system is described that identifies based on contextual information associated with a device that is located at a physical location 

associated with a merchant a product that a user of the device is at the physical location to purchase. The system executes an 

autonomous search query for product information that is predicted to assist the user in completing a purchase of the product from the 

merchant at the physical location. The system sends the product information to the device and for subsequent output. The system 

determines whether a degree of likelihood that the user will complete the purchase in response to receiving the product information 

satisfies a likelihood threshold if not the system executes a remote assistance module accessed by the device to provide a virtual 

environment in which a human provides additional information that the user needs to complete the purchase. 
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(57) Abstract : 

Methods systems and apparatus including computer programs encoded on a computer storage medium for efficiently performing 

linear projections. In one aspect a method includes actions for obtaining a plurality of content items from one or more content sources. 

Additional actions include extracting a plurality of features from each of the plurality of content items generating a feature vector for 

each of the extracted features in order to create a search space generating a series of element matrices based upon the generated feature 

vectors transforming the series of element matrices into a structured matrix such that the transformation preserves one or more 

relationships associated with each element matrix of the series of element matrices receiving a search object searching the enhanced 

search space based on the received search object provided one or more links to a content item that are responsive to the search object. 
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(57) Abstract : 

The present invention provides improved P450 BM3 variants with improved activity. In some embodiments the P450 BM3 variants 

exhibit improved activity over a wide range of substrates. 
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(57) Abstract : 

User attribute data associated with a user may be used to resolve unresolved entities in connection with the performance of computer 

based actions e.g. actions resulting from action queries generated based at least in part on content being accessed on a computing 

device. 
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(57) Abstract : 

Shell and tube equipment comprising baffles (5) supporting the tubes each baffle (5) having seats for receiving the tubes shaped so as 

to receive one or more tubes in at least one free play condition and in a locking condition; each baffle (5) is displaceable with respect 

to the tube bundle between an assembly position and a working position; in the assembly position the tubes can be received by the 

baffles in the free play condition while in the working position the tubes are locked; a respective method of assembling the tube 

bundle and the baffles is also described. 
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(57) Abstract : 

In a network including a plurality of network nodes (152 158) interconnected via a plurality of primary links (182 186) and a 

controller (110) in communication with the plurality of network nodes (152 158) the controller (110) is configured to provide an event 

profile to the plurality of network nodes (152 158) the event profile indicating routing changes to be implemented in a variety of link 

loss scenarios. Each of the plurality of nodes (152 158) is configured to determine that a particular link loss event 

occurred determine based on the event profile routing changes for the particular link loss event and implement the determined routing 

changes. 
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(57) Abstract : 

The invention relates to a multi layered film (1) comprising a base layer (2) on the basis of a polyvinyl chloride (PVC) containing a 

plasticizer a covering layer (3) which firmly adheres to the base layer (2) and contains a UV stabilizer wherein a PVC free copolymer 

on the basis of acrylates is inserted as a plasticizer into the base layer (2). fig-1 
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(57) Abstract : 

Provided is a therapeutic agent for biliary tract cancer that comprises 4 [3 chloro 4 (cyclopropylaminocarbonyl)aminophenoxy] 7 

methoxy 6 quinolinecarboxamide or a pharmacologically acceptable salt thereof. 
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(57) Abstract : 

A beam detection and tracking embodiment includes receiving cell specific parameters over a wireless channel from a base station. A 

plurality of downlink beams are received from the base station each downlink beam comprising a respective reference signal 

comprising associated time offset information. A random access preamble sequence is transmitted to the base station in a time slot 

indicated by the time offset information of a selected downlink beam of the plurality of downlink beams. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003878 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : TRANSTHYRETIN (TTR) IRNA COMPOSITIONS AND METHODS OF USE THEREOF FOR 

TREATING OR PREVENTING TTR ASSOCIATED DISEASES 
 

  

(51) International classification  :C12N15/113  

(31) Priority Document No  :62/199563  

(32) Priority Date  :31/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/044359  

:28/07/2016 

(87) International Publication No  :WO 2017/023660  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALNYLAM PHARMACEUTICALS INC.  
      Address of Applicant :300 Third Street 3rd Floor Cambridge 

MA 02142 U.S.A. 

(72)Name of Inventor : 

   1)ZIMMERMANN Tracy  

   2)CHAN Amy  

   3)JADHAV Vasant 

   4)MAIER Martin  

   5)RAJEEV Kallanthottathil G.  
 

(57) Abstract : 

The present invention provides iRNA agents e.g. double stranded iRNA agents that target the transthyretin (TTR) gene and methods 

of using such iRNA agents for treating or preventing TTR associated diseases. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003924 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : ANIMAL FEED COMPOSITIONS AND USES THEREOF 
 

  

(51) International classification  :C07K14/005,C12N15/56  

(31) Priority Document No  :15175030.4  

(32) Priority Date  :02/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/CN2016/088362  

:04/07/2016 

(87) International Publication No  :WO 2017/000922  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOZYMES A/S 
      Address of Applicant :Krogshoejvej 36, DK 2880, Bagsvaerd 

Denmark 

(72)Name of Inventor : 

   1)LIU Ye  

   2)SCHNORR, Kirk Matthew  

   3)KIEMER, Lars  

   4)SKOV, Lars Kobberoee 

   5)SANDVANG, Dorthe Hoej 

   6)COHN, Marianne Thorup  

   7)LI, Ming  
 

(57) Abstract : 

The present invention provides animal feed or animal feed additives comprising one or more polypeptides having lysozyme activity. 

The invention also provides polypeptides having lysozyme activity polynucleotides encoding the polypeptides as well as methods of 

producing and using the polypeptides. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003932 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : SYSTEM AND METHOD OF ASSESSING ENDOTHELIAL FUNCTION 
 

  

(51) International classification  :A61B5/02,A61B5/00,A61B5/022  

(31) Priority Document No  :62/187,793  

(32) Priority Date  :01/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/040800  

:01/07/2016 

(87) International Publication 

No  
:WO 2017/004571  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EVERIST GENOMICS, INC.  
      Address of Applicant :709 W. Ellsworth Road, Ann Arbor, 

Michigan 48108 U.S.A. 

(72)Name of Inventor : 

   1)LENEHAN, Peter F. 

   2)EVERIST Thomas Stephen III 
 

(57) Abstract : 

A medical diagnostic system and method for assessing endothelial function comprise adjusting a reactive hyperemia 

indicator measured in response to a stimulus based on an anthropomorphic and/or demographic variable. The adjusted reactive 

hyperemia indicator provides a more accurate reflection of endothelial function and can be communicated to a clinician. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003935 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : LAMP DETECTION DEVICE AND LAMP DETECTION METHOD 
 

  

(51) International classification  :G08G1/09  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2015/069599  

:08/07/2015 

(87) International Publication No  :WO 2017/006451  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NISSAN MOTOR CO., LTD. 
      Address of Applicant :2, Takara-cho, Kanagawa-ku, 

Yokohama-shi, Kanagawa 2210023 Japan 

(72)Name of Inventor : 

   1)OKI, Takahiko  

   2)MATSUO, Haruo 

   3)YAMANOI, Daiki  
 

(57) Abstract : 

Provided is a lamp detection device which detects (21) edge parts (31a 31b) within a camera image which have a brightness difference 

which is greater than or equal to a prescribed value and adjusts (22) the brightness difference between the edge parts to be 

smaller generating a smoothed image. The lamp detection device extracts (24) from the smoothed image synchronized pixels in which 

the brightness changes in synchronization with an alternating current period of electricity which is supplied to a lamp and detects (26) 

the lamp from the synchronized pixels. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003941 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : A SWITCHING DEVICE 
 

  

(51) International classification  :H01H9/54,H01H9/56  

(31) Priority Document No  :15175633.5  

(32) Priority Date  :07/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/063945  

:16/06/2016 

(87) International Publication No  :WO 2017/005474  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABB Schweiz AG 
      Address of Applicant :Brown Boveri Strasse 6, CH-5400 

Baden, Switzerland Switzerland 

(72)Name of Inventor : 

   1)BIANCO, Andrea 

   2)BOFFELLI, Carlo  

   3)FAURE RAGANI, Paolo 

   4)PENZO, Roberto 
 

(57) Abstract : 

A switching device (1) for low or medium voltage electric power distribution networks said switching device comprising:  at least an 

electric pole (2) comprising a movable contact (4) and a fixed contact (5) which are coupleable/decoupleable one to another;  a circuit 

assembly (6) which comprises a chain (60) of semiconductor devices (601 602 603 604 605 606) adapted to switch in an ON state or 

in an OFF state depending on the voltage applied thereto said semiconductor devices being electrically connected in series one to 

another in such a way that a current can flow according to a predefined conduction direction (CD) when said semiconductor devices 

are in an ON state. The circuit assembly (6) comprises an input terminal (61) an output terminal (62) and at least an intermediate 

terminal (63) electrically connected with at least an intermediate electric node (64) positioned between two subsequent semiconductor 

devices (602 603 604 605). The input terminal (61) is electrically connected with said fixed contact: The input terminal (61) the output 

terminal (62) and the at least an intermediate terminal (63) are electrically coupleable/decoupleable with/from said movable contact 

(4) when said movable contact reaches different positions (P1 P2 P3 P4) during a movement towards/away from said fixed contact (5) 

in such a way that different groups (611 612) of semiconductor devices switch in an ON state or in an OFF state at different instants 

(t2 t3 t4 t6 t7 t8) during the movement of said movable contact depending on the position reached by said movable contact. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003942 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : AUTOMATED INITIATION AND ADAPTATION OF A DIALOG WITH A USER VIA USER 

INTERFACE DEVICES OF A COMPUTING DEVICE OF THE USER 
 

  

(51) International classification  :G06F9/50,G10L15/18  

(31) Priority Document No  :15/157,055  

(32) Priority Date  :17/05/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/068734  

:27/12/2016 

(87) International Publication No  :WO 2017/200587  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA U.S.A. 

(72)Name of Inventor : 

   1)ZHANG, Guangqiang 

   2)BAILIANG, Zhou  
 

(57) Abstract : 

Methods and apparatus directed to utilizing an automated messaging system to initiate and/or adapt a dialog with at least one 

user where the dialog occurs via user interface input and output devices of at least one computing device of the user. In some of those 

implementations the automated messaging system identifies at least one task associated with the user and initiates the dialog with the 

user based on identifying the task. The automated messaging system may initiate the dialog to provide the user with additional 

information related to the task and/or to determine based on user input provided during the dialog values for one or more parameters 

of the task. In some implementations the automated messaging system may further initiate performance of the task utilizing 

parameters determined during the dialog. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004214 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : COCOA EXTRACTS COCOA PRODUCTS AND METHODS OF MANUFACTURING THE SAME 
 

  

(51) International classification  :A23G1/00,A23G1/32,A23G1/02  

(31) Priority Document No  :15002047.7  

(32) Priority Date  :08/07/2015 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/001180  

:08/07/2016 

(87) International Publication No  :WO 2017/005372  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ODC LIZENZ AG  
      Address of Applicant :Alter Postplatz 2, 6370 Stans, 

Switzerland Switzerland 

(72)Name of Inventor : 

   1)HHN, Tilo  
 

(57) Abstract : 

Disclosed is a method for processing cocoa beans or nibs comprising the steps of: (a) adding water to cocoa beans or nibs to form a 

suspension; (b) wet grinding said suspension; (c) subjecting said suspension to a heat treatment at a temperature of 70C or less; (d) 

separating the suspension into: a water phase (heavy phase) a fat phase (light phase) comprising cocoa butter and a solid phase 

comprising cocoa powder and fluid components; (e) continuously separating the fluid components from the solid phase obtained in 

step (d) to obtain cocoa aroma and cocoa powder by supplying a flow of said solid phase to a mixing device; wherein the mixing 

device comprises: a cylindrical tubular body with a horizontal axis having an inlet opening for the solid phase an outlet opening for the 

dried solid phase and an optional outlet opening for a vapor phase comprising cocoa aroma; end plates closing the tubular body at its 

opposite ends; a coaxial jacket heating or cooling the internal wall of the tubular body to a temperature of from 55C to 150C; and a 

bladed rotor which is supported for rotation in the tubular body its blades being arranged as a helix and oriented for centrifuging the 

solid phase and simultaneously transporting it towards the outlet opening. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004241 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : METHODS OF TREATING COLITIS 
 

  

(51) International classification  :A61K35/742,A61K9/20  

(31) Priority Document No  :62/190,123  

(32) Priority Date  :08/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/041538  

:08/07/2016 

(87) International Publication No  :WO 2017/008026  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SERES THERAPEUTICS INC. 
      Address of Applicant :200 Sidney Street Cambridge, MA 

02139, USA U.S.A. 

(72)Name of Inventor : 

   1)COOK, David 

   2)HENN, Matthew 

   3)LACHEY, Jennifer  
 

(57) Abstract : 

Provided are methods of treating a colitis using a microbial composition and antibiotic. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004246 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : SADDLE RIDING TYPE VEHICLE 
 

  

(51) International classification  :B62H1/02,B62K11/04,B62M7/02  

(31) Priority Document No  :201510441358.2  

(32) Priority Date  :24/07/2015 

(33) Name of priority country  :China 

(86) International Application 

No 

        Filing Date 

:PCT/JP2016/071615  

:22/07/2016 

(87) International Publication 

No  
:WO 2017/018356  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONDA MOTOR CO., LTD. 
      Address of Applicant :1-1, Minami-Aoyama 2-chome, Minato-

ku, Tokyo 107-8556 Japan 

(72)Name of Inventor : 

   1)XU, Lu 

   2)HAN, Wei 

   3)FANG, Liwen 
 

(57) Abstract : 

A saddle riding type vehicle (1) equipped with a vertical frame section (12c) extending in the vertical direction to the rear of an engine 

(30) a rear wheel (7) positioned to the rear of the vertical frame section (12c) an exhaust muffler (37) having at least one section 

thereof positioned between the vertical frame section (12c) and the rear wheel (7) a main stand (70) having left and right support legs 

(72) positioned to the outside of the exhaust muffler (37) and a muffler cover (100) for covering at least part of the exhaust muffler 

(37). Furthermore the muffler cover (100) covers at least part of the main stand (70) from the outside in the vehicle widthwise 

direction when the main stand (70) is in the stored position. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004247 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : ENHANCED SPEECH ENDPOINTING 
 

  

(51) International classification  :G10L15/04,G10L15/22  

(31) Priority Document No  :14/844,563  

(32) Priority Date  :03/09/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/047961  

:22/08/2016 

(87) International Publication No  :WO 2017/040081  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043 U.S.A. 

(72)Name of Inventor : 

   1)ALEKSIC, Petar  

   2)SHIRES, Glen 

   3)BUCHANAN, Michael 
 

(57) Abstract : 

Methods systems and apparatus including computer programs encoded on a computer storage medium for receiving audio data 

including an utterance obtaining context data that indicates one or more expected speech recognition results determining an expected 

speech recognition result based on the context data receiving an intermediate speech recognition result generated by a speech 

recognition engine comparing the intermediate speech recognition result to the expected speech recognition result for the audio data 

based on the context data determining whether the intermediate speech recognition result corresponds to the expected speech 

recognition result for the audio data based on the context data and setting an end of speech condition and providing a final speech 

recognition result in response to determining the intermediate speech recognition result matches the expected speech recognition 

result the final speech recognition result including the one or more expected speech recognition results indicated by the context data. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003588 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : PROTECTIVE CASE FOR OUT FOLDING IMAGE DISPLAY DEVICE PROVIDED WITH 

FLEXIBLE DISPLAY DEVICE AND PROTECTIVE CASE APPLICATION METHOD 
 

  

(51) International 

classification  
:A45C11/00,H04M1/02,H04B1/3827  

(31) Priority Document No  :1020150109280  

(32) Priority Date  :03/08/2015 

(33) Name of priority 

country  
:Republic of Korea 

(86) International 

Application No 

        Filing Date 

:PCT/KR2016/008460  

:01/08/2016 

(87) International 

Publication No  
:WO 2017/023069  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LIM You Seob 
      Address of Applicant :(Heangsindong heatbitmaul 

20danjiapat) 2008-dong 1003-ho, 39, Chungjang-ro 152beon-gil, 

Deogyang-gu, Goyang-si, Gyeonggi-do 10494,Republic of Korea 

Republic of Korea 

(72)Name of Inventor :  

   1)LIM You Seob 
 

(57) Abstract : 

The present invention relates to a bumper case and a protective case which are applied to an out folding image display device the 

circumferential shape of which changes by the folding or unfolding rotation of a hinge unlike existing plate shaped image display 

devices having an unchangeable circumferential shape and to a bumper case a protective case and an integrated case for an out folding 

image display device which do not restrict the folding and unfolding of a flexible display device even if the bumper case and 

protective case are additionally applied to the out folding image display device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003589 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : IMPROVED PROTECTIVE CASE FOR OUT FOLDING IMAGE DISPLAY DEVICE PROVIDED 

WITH FLEXIBLE DISPLAY DEVICE AND PROTECTIVE CASE APPLICATION METHOD 
 

  

(51) International 

classification  
:A45C11/00,H04M1/02,H04B1/3827  

(31) Priority Document No  :1020150109280  

(32) Priority Date  :03/08/2015 

(33) Name of priority 

country  
:Republic of Korea 

(86) International 

Application No 

        Filing Date 

:PCT/KR2016/008574  

:03/08/2016 

(87) International 

Publication No  
:WO 2017/023121  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LIM, You Seob 
      Address of Applicant :(Heangsindong heatbitmaul 

20danjiapat) 2008-dong 1003-ho, 39, Chungjang-ro 152beon-gil, 

Deogyang-gu, Goyang-si, Gyeonggi-do, 10494. Republic of Korea 

(72)Name of Inventor : 

   1)LIM, You Seob 
 

(57) Abstract : 

The present invention relates to an improved protective case which is applied to an out folding image display device the 

circumferential shape of which changes by the folding or unfolding rotation about a folding axis of a flexible display device unlike 

existing plate shaped image display devices having an unchangeable circumferential shape and to an improved protective case which 

improves a users one hand manipulation with the protective case unfolded by minimizing a part for maintaining the unfolding of the 

protective case in case an out folding image display device is unfolded and can perform the bumper function of limitedly absorbing an 

impact on a circumferential part inflicted when the out folding image display device is dropped as well as performing a cover plate 

function such as the prevention of the scratching of the flexible display device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003591 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : MACHINE FOR PEELING BULBS AND TUBERS AND PEELING BLADE MEMBER APPLIED TO 

MACHINE FOR PEELING BULBS AND TUBERS 
 

  

(51) International classification  :A23N7/02,A23N7/10  

(31) Priority Document No  :1020150096288  

(32) Priority Date  :07/07/2015 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2016/007304  

:06/07/2016 

(87) International Publication No  :WO 2017/007232  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JANG, Heoi Sik 
      Address of Applicant :1003ho111dong, 66 Barannam-ro, 

Hyangnam-eup, Hwaseong-si, Gyeonggi-do, 18596. Republic of 

Korea 

(72)Name of Inventor : 

   1)JANG, Heoi Sik 
 

(57) Abstract : 

A machine for peeling bulbs and tubers and a peeling blade member applied to the machine for peeling bulbs and tubers are disclosed. 

The disclosed machine for peeling bulbs and tubers comprises: a case; a bulbs and tubers accommodating member; a bulbs and tubers 

accommodating and driving member; a peeling blade member; and a peeling blade driving member. The disclosed machine for 

peeling the bulbs and tubers and peeling blade member applied to the machine for peeling the bulbs and tubers minimize the 

occurrence of bruises or cuts on the bulbs and tubers and can shorten the time required to peel the bulbs and tubers. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003605 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : OXYGEN CORRECTION FOR ENGINE-OUT NOX ESTIMATES USING A NOX SENSOR OF AN 

AFTERTREATMENT SYSTEM 
 

  

(51) International classification  :F01N3/20,B01D53/94,F01N3/00  

(31) Priority Document No  :62/201337  

(32) Priority Date  :05/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/044726  

:29/07/2016 

(87) International Publication 

No  
:WO 2017/023758  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CUMMINS EMISSION SOLUTIONS, INC.  
      Address of Applicant :500 Jackson Street., Columbus, Indiana 

47201 U.S.A. 

(72)Name of Inventor : 

   1)SRINIVASAN, Sriram  

   2)KHALED, Nassim 

   3)NAIK, Priya  
 

(57) Abstract : 

An aftertreatment system comprises a SCR system including at least one catalyst. A NOx sensor is positioned downstream of the SCR 

system. A controller is configured to determine an estimated engine NOx amount in the exhaust gas produced by an engine fluidly 

coupled to the aftertreatment system. The controller interprets an output value indicative of a first amount of oxygen in the exhaust gas 

downstream of the SCR system. The controller determines an adjusted engine NOx amount in response to the output value. A NOx 

sensor is positioned downstream of the selective catalytic reduction system and communicatively coupled to the controller. The NOx 

sensor is structured to provide the output value. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003945 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : CERAMIC BONE CUTTER 
 

  

(51) International classification  :A61B17/16,A61B17/00  

(31) Priority Document No  :10 2015 009 857.8  

(32) Priority Date  :04/08/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/068506  

:03/08/2016 

(87) International Publication No  :WO 2017/021433  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CERAMTEC GMBH  
      Address of Applicant :CeramTec Platz 1-9, 73207 Plochingen, 

Germany. Germany 

(72)Name of Inventor : 

   1)WECKER, Heinrich  

   2)REMPP, Andreas 

   3)JUSZCZYK, Mateusz 
 

(57) Abstract : 

The invention relates to a cutting broaching tool (1) for intraoperatively obtaining bone material from a patient comprising a main part 

(3) which rotates about a rotational axis (2) for securing on a rotating tool support and comprising at least one blade (4) which is 

rigidly connected to the main part (3). The aim of the invention is to prevent the tissue from reacting when using the broaching tool 

and thus prevent an increased risk of infection to prevent a thermal load on the bone to receive the bone material in the interior of the 

broaching tool and to discharge the bone material to an external device. This is achieved in that the main part (3) has a cylindrical 

shape is hollow and surrounds a first cavity (5). The blade (4) or all of the blades (4) are formed integrally with the main part 

(3) extend in the direction of the rotational axis (2) of the main part (3) at a distance from an end face (6) of the main part (3) and 

surround a second cavity (7). The first cavity (5) is connected to the second cavity (7) in order to receive and transport the cut bone 

material and the broaching tool (1) is made of a sintered ceramic material. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003946 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : FACILITATING EFFICIENT SEARCHING USING MESSAGE EXCHANGE THREADS 
 

  

(51) International classification  :G06F17/30  

(31) Priority Document No  :15/157,382  

(32) Priority Date  :17/05/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/068923  

:28/12/2016 

(87) International Publication No  :WO 2017/200591  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA. U.S.A. 

(72)Name of Inventor : 

   1)GARRETT, Maryam  

   2)QUAH, Wan Fen Nicole 

   3)HORLING, Bryan  

   4)HE, Ruijie 
 

(57) Abstract : 

Techniques are provided for facilitating efficient searching using message exchange threads by: determining based on a participant 

contributed message of a first message exchange thread accessible to a personal assistant module that is associated with a participant 

of the thread attribute(s) of at least a first participant of the first message exchange thread; storing by the personal assistant module the 

attribute(s) in association with the first participant; forming by the personal assistant module a search query based on content of the 

first message exchange thread or content of a second message exchange thread involving the participant; obtaining by the personal 

assistant module content responsive to the search query; and incorporating by the personal assistant module into the first or second 

thread message(s) associated with the responsive content. The search query includes item(s) selected based on the stored attribute(s) of 

the first participant. 

  

No. of Pages : 22 No. of Claims : 20 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5623 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003947 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : LIGHTING DEVICE WITH WIRELESS CONTROL ELEMENT 
 

  

(51) International classification  :H01Q1/44,F21V23/04,H01Q9/42  

(31) Priority Document No  :PCT/CN2015/083367  

(32) Priority Date  :06/07/2015 

(33) Name of priority country  :PCT 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/062870  

:07/06/2016 

(87) International Publication 

No  
:WO 2017/005435  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PHILIPS LIGHTING HOLDING B.V. 
      Address of Applicant :High Tech Campus 45, NL-5656, AE 

Eindhoven, Netherlands. Netherlands 

(72)Name of Inventor : 

   1)HE, Yemei 

   2)GU Wei 

   3)HUANG Meng 

   4)ZHU Liyi  

   5)XU Yunfei 

   6)QIAN Yimeng 
 

(57) Abstract : 

The invention provides a lighting device comprising a light exit chamber (14) delimited by a light exit body (16) a plurality of light 

sources (20) positioned within the light exit chamber (14) and arranged to emit light in the direction of the light exit body (16) an 

optical processing element adapted to process the light emitted from the plurality of light sources (20) and a transparent antenna 

element (22) extending into the light exit chamber (14) and positioned relative to the plurality of light sources (20) such that each light 

source is arranged to transmit light toward the antenna element wherein said transparent antenna element (22) is separate from the 

optical processing elements wherein the transparent antenna element (22) being transparent for the light emitted by the plurality of 

light sources (20) and the antenna element (22) comprises: a transparent conductive material that is self supporting. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003950 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : METHODS OF IMPROVING ANIMAL PERFORMANCE 
 

  

(51) International 

classification  
:A23K20/189,A23K50/75,A23K50/30  

(31) Priority Document No  :15174930.6  

(32) Priority Date  :02/07/2015 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2016/065701  

:04/07/2016 

(87) International 

Publication No  
:WO 2017/001703  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOZYMES A/S 
      Address of Applicant :Krogshoejvej 36 DK-2880 Bagsvaerd 

Denmark 

   2)DSM IP ASSETS B.V. 
(72)Name of Inventor : 

   1)AURELI, Raffaella  

   2)PEREZ CALVO, Estefania 

   3)LOPEZ ULIBARRI, Rual  

   4)SANDVANG, Dorthe, Hoej 

   5)THOEGERSEN, Juliane, Charlotte, Gregaard 

   6)OLSEN, Peter, Bjarke 

   7)NIELSEN, Preben 

   8)COHN, Marianne Thorup  
 

(57) Abstract : 

The present invention relates to methods of improving animal performance using animal feed comprising microbial polypeptides 

having lysozyme activity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004250 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : A METHOD FOR REVAMPING AN AMMONIA CONVERTER 
 

  

(51) International classification  :C01C1/04,B01J8/04  

(31) Priority Document No  :15175687.1  

(32) Priority Date  :07/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/061016  

:17/05/2016 

(87) International Publication No  :WO 2017/005399  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CASALE SA 
      Address of Applicant :Via Giulio Pocobelli, 6, CH-6900, 

Lugano, Switzerland Switzerland 

(72)Name of Inventor : 

   1)CARRARA, Davide  
 

(57) Abstract : 

Method for revamping a multi bed ammonia converter wherein said converter comprises a plurality of adiabatic catalytic beds 

including a first catalytic bed and one or more further catalytic bed(s) said catalytic beds being arranged in series so that the effluent of 

a bed is further reacted in the subsequent bed; at least a first inter bed heat exchanger arranged between said first catalytic bed and a 

second catalytic bed to cool the effluent of said first bed before admission into said second bed and optionally further inter bed heat 

exchanger(s) arranged between consecutive beds; said method involves the conversion of said first catalytic bed into an isothermal 

catalytic bed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004252 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : COOLANT CIRCUIT FOR A LIQUID COOLED TRANSMISSION 
 

  

(51) International classification  :F01P3/20  

(31) Priority Document No  :102015212733.8  

(32) Priority Date  :08/07/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/062934  

:08/06/2016 

(87) International Publication No  :WO 2017/005438  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAYERISCHE MOTOREN WERKE 

AKTIENGESELLSCHAFT  
      Address of Applicant :Petuelring 130, 80809, M¼nchen, 

Germany Germany 

(72)Name of Inventor : 

   1)AMANN,  Norbert  
 

(57) Abstract : 

The invention relates to a coolant circuit (1) with an engine cooling circuit (10 11) in which coolant can be circulated in order to cool 

an internal combustion engine (6 8) that has a cylinder head cooling circuit (10) and a crankcase cooling circuit (11) separated from 

the cylinder head cooling circuit; a transmission cooling circuit (19) for cooling a transmission (20) said transmission cooling circuit 

branching off from the motor cooling circuit (10 11); a valve (14) which is arranged in the transmission cooling circuit (19); and a 

controller (26) which is designed to open and close the valve (14) depending on an operating state of the internal combustion engine 

and/or the transmission. In particular the transmission cooling circuit (19) branches off from the crankcase cooling circuit (11) to a 

section along which the crankcase cooling circuit (19) is separated from the cylinder head cooling circuit (10). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004254 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : THREADED CONNECTION HAVING HIGH GALLING RESISTANCE AND METHOD OF 

MAKING SAME 
 

  

(51) International classification  :E21B17/042  

(31) Priority Document No  :14/792077  

(32) Priority Date  :06/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2016/054051  

:06/07/2016 

(87) International Publication No  :WO 2017/006262  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PEGASUS S.R.L. 
      Address of Applicant :Via Roma 4, Cirie (Turin) 10073, Italy 

Italy 

(72)Name of Inventor : 

   1)ALARIA, Alberto  

   2)CANAVERA, Angelo  
 

(57) Abstract : 

A process for treating a pin having an external threaded portion (12) and a box (20) having an internal threaded portion (22) wherein 

the process provides a threadable joint having a high galling resistance. One embodiment of the present invention includes applying a 

lubricant on the threaded portion of at least one of the pin (10) and box (20). The threadable joint is made up by threadably engaging 

the threaded portions of the pin and box to a recommended torque according to the American Petroleum Institute and then breaking 

out the threaded joint. The making up and breaking out step with lubricant applied on the threaded portion of at least one of the pin 

and box is performed a plurality of times. One of the threaded portions of the pin and box is then case hardened. The threadable joint 

made from this process is highly resistant to galling without the requirement of any lubricant. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004262 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : WINDOW LIFT OPERATED BY STRUCTURAL CABLES FOR VEHICLE DOORS 
 

  

(51) International classification  :E05F11/48  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/ES2015/070523  

:06/07/2015 

(87) International Publication No  :WO 2017/005940  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GRUPO ANTOL•N -INGENIER •A, S.A  
      Address of Applicant :Ctra. Madrid - Irºn KM 244.8 E-09007 

Burgos (ES) Spain 

(72)Name of Inventor : 

   1)NEBREDA DE LA IGLESIA, FăLIX 

   2)REVILLA LPEZ, FERNANDO  
 

(57) Abstract : 

The invention relates to a window lift operated by structural cables for vehicle doors in particular a window lift operated by a double 

track structural cable incorporating other functional components such as the securing means of the internal door handle such that in an 

assembled position on the structure of the vehicle door the structural cable operated window lift and the decorative door panel are 

connected via said internal door handle. Said structural cable operated window lift comprises a strong structure which supports and 

transmits the forces produced during the functioning of the window lift and/or the internal door handle to the door structure via the 

tracks with these being the only components of the structural cable operated window lift joined to said door structure. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003607 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : PREDICTING LIKELIHOODS OF CONDITIONS BEING SATISFIED USING RECURRENT 

NEURAL NETWORKS 
 

  

(51) International classification  :G06F19/00,G06N3/04  

(31) Priority Document No  :14/810,381  

(32) Priority Date  :27/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/044101  

:26/07/2016 

(87) International Publication No  :WO 2017/019703  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043 U.S.A. 

(72)Name of Inventor : 

   1)CORRADO, Gregory Sean 

   2)SUTSKEVER, Ilya 

   3)DEAN, Jeffrey Adgate 
 

(57) Abstract : 

Methods systems and apparatus including computer programs encoded on computer storage media for predicting likelihoods of 

conditions being satisfied using recurrent neural networks. One of the systems is configured to process a temporal sequence 

comprising a respective input at each of a plurality of time steps and comprises: one or more recurrent neural network layers; one or 

more logistic regression nodes wherein each of the logistic regression nodes corresponds to a respective condition from a 

predetermined set of conditions and wherein each of the logistic regression nodes is configured to for each of the plurality of time 

steps: receive the network internal state for the time step; and process the network internal state for the time step in accordance with 

current values of a set of parameters of the logistic regression node to generate a future condition score for the corresponding 

condition for the time step. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003615 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : METHODS FOR COPRODUCTION OF TEREPHTHALIC ACID AND STYRENE FROM ETHYLENE 

OXIDE 
 

  

(51) International classification  :C07C51/31,C07C63/26  

(31) Priority Document No  :62/187,334  

(32) Priority Date  :01/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/040534  

:30/06/2016 

(87) International Publication No  :WO 2017/004441  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOMER, INC.  
      Address of Applicant :200 West St., Floor 4E, Waltham, New 

York 02451 U.S.A. 

(72)Name of Inventor : 

   1)SOOKRAJ, Sadesh 

   2)FARMER, Jay 
 

(57) Abstract : 

The present invention provides methods for the production of terephthalic acid and derivatives thereof using ethylene oxide carbon 

monoxide and furan as feedstocks. The process is characterized by high yields and high carbon efficiency. The process can utilize 

100% biobased feedstocks (EO via ethanol CO via biomass gasification and furan via known processes from cellulosic feedstocks). In 

one aspect processes of the invention coproduce biobased terephthalic acid and biobased styrene. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003616 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : POLYMER COMPOSITIONS PRODUCED FROM BIOBASED ETHANOL 
 

  

(51) International classification  :C08G63/183,C07C68/04  

(31) Priority Document No  :62/187693  

(32) Priority Date  :01/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/040567  

:30/06/2016 

(87) International Publication No  :WO 2017/004455  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOMER, INC.  
      Address of Applicant :200 West St., Floor 4E, Waltham, 

Massachusetts 02451 U.S.A. 

(72)Name of Inventor : 

   1)SOOKRAJ, Sadesh 
 

(57) Abstract : 

The present invention provides terephthalic acid in which two of the aromatic ring carbons are derived from ethanol. The present 

invention also provides PET PTT and PBT polymer compositions and plastic molding compositions and manufactured goods 

thereof wherein each repeat unit in a polymer composition can comprise four ethanol derived carbon atoms. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003620 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : DISPLAYING AUGMENTED IMAGES VIA PAIRED DEVICES 
 

  

(51) International classification  :G06T19/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/US2015/051000  

:18/09/2015 

(87) International Publication No  :WO 2017/048286  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HEWLETT PACKARD DEVELOPMENT COMPANY 

L.P. 
      Address of Applicant :11445 Compaq Center Drive West, 

Houston, Texas 77070 U.S.A. 

(72)Name of Inventor : 

   1)SEVERN, Robert 

   2)JOINER, David 

   3)JOINER, Andrew 
 

(57) Abstract : 

Examples associated with displaying augmented images via paired devices are disclosed. Providing a trigger image from a mobile 

device to a paired device. The paired device is controlled to display the trigger image. The mobile device scans the trigger image being 

displayed on the paired device. An augmented image of the trigger image is displayed on the mobile device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003645 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : PROVIDING NATIVE APPLICATION SEARCH RESULTS WITH WEB SEARCH RESULTS 
 

  

(51) International classification  :G06F17/30  

(31) Priority Document No  :14/842701  

(32) Priority Date  :01/09/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/049683  

:31/08/2016 

(87) International Publication No  :WO 2017/040649  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043 U.S.A. 

(72)Name of Inventor : 

   1)LIM, Geunhwi  

   2)LEE, Dong Ha 
 

(57) Abstract : 

Methods systems and apparatus including computer programs encoded on computer storage media for receiving a plurality of web 

search results the plurality of web search results generated from a web corpus; including an interface element in the plurality of web 

search results the interface element specifying a particular native application and configured to when selected at the user device cause 

a plurality of native application search results responsive to the search query be provided to the user device each native application 

search result deeplinking to the particular native application; providing the interface element and the plurality of web search results to 

the user device; receiving an indication of a selection of the interface element from the user device; and in response to receiving the 

indication providing the plurality of native application search results for the particular native application to the user device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003951 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : ANIMAL FEED COMPOSITIONS AND USES THEREOF 
 

  

(51) International classification  :A23K10/10,A23K20/147  

(31) Priority Document No  :15174931.4  

(32) Priority Date  :02/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/065682  

:04/07/2016 

(87) International Publication No  :WO 2017/001701  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOZYMES A/S 
      Address of Applicant :Krogshoejvej 36 DK-2880 Bagsvaerd 

Denmark 

   2)DSM IP ASSETS B.V. 
(72)Name of Inventor : 

   1)SANDVANG, Dorthe, Hoej 

   2)GAD, Esben 

   3)KELLY, Nicholas, Michael 

   4)KLA USEN, Mikkel 

   5)THOEGERSEN, Juliane, Charlotte, Gregaard 

   6)OLSEN, Peter, Bjarke 

   7)NIELSEN, Preben 

   8)COHN, Marianne, Thorup 
 

(57) Abstract : 

The present invention relates to animal feed compositions comprising polypeptides having lysozyme activity and polypeptides having 

phytase activity and uses thereof. 
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(54) Title of the invention : SEGMENTING CONTENT DISPLAYED ON A COMPUTING DEVICE INTO REGIONS BASED ON 
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   3)SHARIFI, Matthew  
 

(57) Abstract : 

Methods and apparatus directed to segmenting content displayed on a computing device into regions to facilitate user interactivity 

with graphical content. The segmenting of content displayed on the computing device into regions is accomplished via analysis of 

pixels of a screenshot image that captures at least a portion of (e.g. all of) the displayed graphical content. Individual pixels of the 

screenshot image may be analyzed to determine one or more regions of the screenshot image and to optionally assign a corresponding 

semantic type to each of the regions. Some implementations are further directed to generating based on one or more of the 

regions interactive content to provide for presentation to the user via the computing device. 
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   9)SHUVAEV, Roman 

   10)MIRELMANN, Lucas  
 

(57) Abstract : 

Methods apparatus systems and computer readable media are provided for augmenting message exchange threads. In various 

implementations an ongoing message exchange thread between two or more participants operating two or more message exchange 

clients may be examined. Based on the examining one or more items for forming a search query may be identified. In various 

implementations the one or more items may be identified in one or more messages directed by one of the two or more participants to 

another of the two or more participants as part of the ongoing message exchange thread without a participant specifically identifying 

the one or more items as a search query. The search query may then be formed with the one or more identified items and content 

responsive to the search query may be obtained. One or more graphical elements associated with the responsive content may be 

incorporated into the message exchange thread. 
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(57) Abstract : 

In 802.11ax networks with access points a trigger frame offers scheduled and random resource units to nodes for data uplink 

communication to the access points. To make more effective the usage of the network the access point may design the trigger frame to 

force the nodes to send some categories of data. Resource units may be defined in trigger frames to be dedicated to small packets or to 

some access category data. Adjusting the time length of the resource units helps restricting the type of data that can be conveyed by 

the resource units. Also using various frequency widths for resource units in the same trigger frame helps reducing padding in the 

resource units when various traffic types coexist. 
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Osaka-shi, Osaka 530-8230 Japan 

(72)Name of Inventor : 

   1)DEGUCHI, Shoji 

   2)BABA, Shunichiro 
 

(57) Abstract : 

The present invention relates to a cavity containing polyester film which has sufficient cavities and excellent degree of whiteness 

without deteriorating the film characteristics even in cases where a recovered starting material that enables reduction of the production 

cost is used therefor. A cavity containing polyester film which is obtained by laminating a layer (layer B) composed of a polyester 

resin containing inorganic particles on both surfaces of a layer (layer A) internally containing cavities and wherein: the layer A is 

formed of a composition containing a polyester resin and a polypropylene resin; the polypropylene resin satisfies all of the conditions 

(1) (3) described below; and the apparent density of the film is within the range of 0.8 1.2 g/cm3. (1) The melt flow rate (MFR) (at a 

temperature of 230C under a load of 2.16 kg) is 1.0 10 g/10 minutes. (2) The deflection temperature under load (at a bending stress of 

0.45 MPa) is 85C or more. (3) The weight average molecular weight Mw as determined by gel permeation chromatography (GPC) is 

within the range of 200 000 450 000 and the molecular weight distribution expressed by the ratio of the weight average molecular 

weight Mw to the number average molecular weight Mn namely Mw/Mn is within the range of 2 6. 
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(57) Abstract : 

The invention relates to a method for improved handling of at least one communication exchange between a telecommunications 

network and at least one user equipment the communication exchange being based on the transmission and reception of data packets 

between the telecommunications network and the at least one user equipment wherein the telecommunications network comprises an 

access network and a core network wherein the access or core network comprises a plurality of gateway entities the plurality of 

gateway entities comprising at least a first gateway entity and a second gateway entity wherein the method comprises the following 

steps:  in a first step the communication exchange is enabled by performing an attachment procedure of the user equipment to the 

telecommunications network involving the first gateway entity wherein during the attachment procedure initial data packets are 

transmitted wherein a token information is generated by the telecommunications 15 network and wherein the token information is 

transmitted from the telecommunications network to the user equipment the token information being indicative of the communication 

exchange of the user equipment to be established with the telecommunications network  in a second step subsequent to the first 

step the user equipment transmits at least one subsequent data packet the at least one subsequent data packet being received by the 

second gateway entity instead of the first gateway entity wherein the at least one subsequent data packet comprises the token 

information wherein  based on the token information received from the user equipment  the second gateway entity generates a packet 

processing rule information by means of which handling enabling the continuation of the communication exchange of the at least one 

subsequent data packet is provided. 
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(57) Abstract : 

Rather than there being a requirement that specific instructions be issued to cause a transport network tunnel to be configured it is 

proposed herein to have a transport node autonomously determine that a transport network tunnel is to be configured 

and responsively cause the transport network tunnel to be configured. In general a transport node (an L0/L1 device) adjacent to the 

packet device at the origin of LACP messages snoops on the LACP messages. The transport node may determine based on the 

contents of a control LACP message that a new packet network link is to be established between the origin packet device and a 

destination packet device. Responsive to the determining the transport node adjacent to the origin packet device causes a transport 

network tunnel to be established between one of its ports and a port at a transport node adjacent the destination packet device. 
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(57) Abstract : 

Provided are a communication method a server and a device. The method comprises: receiving information sent by each device of a 

plurality of devices of the same user the information including a device type; determining a device responding to a voice instruction 

among the plurality of devices at least according to the received information; and sending a message to the other devices except the 

device responding to the voice instruction among the plurality of devices the message being used to instruct voice assistants of the 

other devices not to respond to the voice instruction. In the embodiment of the present invention by receiving information sent by a 

plurality of devices of the same user and determining a device responding to a voice instruction from the plurality of devices 

according to the information and for a user having a plurality of different devices the intelligent selection of a device responding to a 

voice instruction can be realized thereby providing more convenient and natural human computer interaction experience for users. 
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(57) Abstract : 

Methods systems and apparatus including computer programs encoded on computer storage media for maintaining by a cloud 

controller data representing a topology of a network of nodes; receiving at the cloud controller from the first group of nodes one or 

more requests to connect to the network; selecting by the cloud controller a first node in the first group of nodes that sent the request; 

and generating by the cloud controller instructions configured to cause the first node to communicate a timestamp of the first node to 

each neighboring node of the first node and to cause each neighboring node to communicate the timestamp of the first node to each 

other neighboring nodes of the neighboring node; and sending the instructions to the first node thereby synchronizing the nodes in the 

network to the timestamp of the first node. 
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   1)SOOKRAJ, Sadesh  
 

(57) Abstract : 

The present invention provides methods for the production of terephthalic acid and derivatives thereof using ethylene oxide carbon 

monoxide and furan as feedstocks. The process is characterized by high yields and high carbon efficiency. The process can utilize 

100% biobased feedstocks (EO via ethanol CO via biomass gasification and furan via known processes from cellulosic feedstocks). 
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   1)SOOKRAJ, Sadesh 
 

(57) Abstract : 

The present invention provides dimethylterephthalate in which two of the aromatic ring carbons are derived from ethanol. The present 

invention also provides bis (2 hydroxyethyl) terephthalate wherein two to six carbon atoms in a molecule can be derived from ethanol. 
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(57) Abstract : 

Techniques include outputting to a developer an offer to opt in to a translation feature that enables human translators to translate their 

web page to a target language. In response to receiving a first request to opt in to the translation feature the server: generates and 

stores a web page copy obtains from the human translators translations of at least a portion of the web page from its source language 

to the target language modifies the web page copy based on the obtained translations to obtain a translated web page that is a 

translated version of the web page detects a second request for the web page from a computing device associated with the target 

language and in response to detecting the second request outputs to the computing device the translated web page with additional 

content relevant to the computing device or a user associated with the computing device. 
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(57) Abstract : 

A method of increasing expression of an heterologous protein of interest in a plant or portion of the plant is provided. The method 

comprises treating the plant or portion of the plant with ajasmonate pathway activator and introducing a nucleotide sequence operably 

linked to a regulatory region derived from a DNA plant virus and encoding the heterologous protein of interest into the plant or 

portion of the plant. Alternatively the plant or plant portion may comprise the nucleic acid and encoding the heterologous protein of 

interest and the plant or portion of the plant is treated with the jasmonate pathway activator. The treated plant is incubated under 

conditions to permit expression of the nucleotide sequence encoding the heterologous protein of interest. 

  

No. of Pages : 51 No. of Claims : 23 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5647 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003964 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : USER EQUIPMENT (UE) AND METHODS FOR COMMUNICATION USING DIRECTIONAL 

TRANSMISSION AND RECEPTION 
 

  

(51) International classification  :H04L5/00,H04B7/06  

(31) Priority Document No  :62/190,049  

(32) Priority Date  :08/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2015/065548  

:14/12/2015 

(87) International Publication No  :WO 2017/007502  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTEL IP CORPORATION  
      Address of Applicant :2200 Mission College Boulevard, Santa 

Clara, California, 95054, USA U.S.A. 

(72)Name of Inventor : 

   1)LI, Qian  

   2)NIU, Huaning 

   3)WU, Geng 
 

(57) Abstract : 

Embodiments of an Evolved Node B (eNB) User Equipment (UE) and methods for directional communication are generally described 

herein. The eNB may transmit during a downlink sub frame a first beam refinement training signal and an uplink scheduling block to a 

first UE according to a downlink transmission direction from the eNB to the first UE. The eNB 104 may further transmit during the 

downlink sub frame a second beam refinement training signal and a downlink scheduling block to a second UE according to a 

downlink transmission direction from the eNB to the second UE. The uplink scheduling block may indicate scheduled uplink 

resources for a scheduled uplink transmission by the first UE and the downlink scheduling block may indicate scheduled downlink 

resources for a scheduled downlink transmission to the second UE. 
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(57) Abstract : 

Methods apparatus systems and computer readable media are provided for: operating an instance of a personal assistant module to 

serve a user while the user operates the client computing device wherein the instance of the personal assistant module has access to a 

persistent record of a message exchange thread between the user and instance(s) of the personal assistant module; detecting cue(s) 

emanating from the persistent message exchange thread; identifying candidate application(s) that are installed on a client computing 

device operated by the user wherein the candidate application(s) are associated with content of the message exchange thread; and 

incorporating into a transcript of the message exchange thread that is displayed in a graphical user interface rendered on the client 

computing device selectable link( operable by the user to cause the client computing device to expose to the user an interface 

associated with a respective candidate application. 
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(57) Abstract : 

A sliding cover for a liquid delivery device such as a cap (100) for a pen injector (200) incorporates a set of sensors including a first 

optical sensor (110) with an output which changes during uncapping or capping motions on passing of a plunger (220) of the pen 

injector. This output is used together with at least one additional sensor output to determine the position of the plunger along a 

cylinder (210) of the liquid delivery device. By monitoring changes in the plunger position the quantity of dosages delivered by the 

liquid delivery device can be determined displayed stored and/or transmitted to an external device for further data processing or 

storage. 
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(57) Abstract : 

The present disclosure relates to the preparation of a cannabidiol compound or a derivative thereof. The cannabidiol compound or 

derivatives thereof can be prepared by an acid catalyzed reaction of a suitably selected and substituted di halo olivetol or derivative 

thereof with a suitably selected and substituted cyclic alkene to produce a dihalo cannabidiol compound or derivative thereof. The 

dihalo cannabidiol compound or derivative thereof can be produced in high yield high stereospecificity or both. It can then be 

converted under reducing conditions to a cannabidiol compound or derivatives thereof. 
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(57) Abstract : 

Methods apparatus systems and computer readable media are provided for incorporating application links into message exchange 

threads. One or more cues emanating from a message exchange thread involving two or more message exchange clients may be 

detected. The one or more cues may trigger incorporation into the message exchange thread of a selectable link to a distinct 

application. At least one candidate application that is installed on a given client computing device operated by a message exchange 

thread participant may be identified. The candidate application may be associated with content of the message exchange thread. A 

selectable link may be incorporated into a transcript of the message exchange thread displayed in a graphical user interface of a 

message exchange client operating on the given client computing device. The selectable link may be operable by the participant to 

expose to the participant an interface associated with a respective candidate application. 
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(57) Abstract : 

Providing at least one contextually relevant suggestion to one or more users of an ongoing message exchange thread between the 

users. The suggestion is provided for presentation to the user(s) via user interface output device(s) of computing device(s) of the 

user(s). The suggestion indicates a query that can be submitted to an automated assistant to cause the automated assistant to 

incorporate into the message exchange thread content that is responsive to the query. In some implementations the suggestion is a 

selectable suggestion and content that is responsive to the query is incorporated into the message exchange thread in response to user 

interface input that is directed to the selectable suggestion. In some implementations the suggestion is determined based on one or 

more messages that have already been communicated between users of the message exchange thread. 

  

No. of Pages : 33 No. of Claims : 23 



The Patent Office Journal No. 06/2018 Dated 09/02/2018                                    5653 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847003975 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018 

  

(54) Title of the invention : WIRELESS COMMUNICATION SYSTEM BASE STATION AND WIRELESS COMMUNICATION 

METHOD 
 

  

(51) International classification  :H04J11/00,H04J99/00  

(31) Priority Document No  :2015153976  

(32) Priority Date  :04/08/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/070491  

:12/07/2016 

(87) International Publication No  :WO 2017/022422  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  
      Address of Applicant :7-3, Marunouchi 2-chome, Chiyodaku, 

Tokyo 100-8310, Japan Japan 

(72)Name of Inventor : 

   1)UMEHARA, Hideo  

   2)SUZUKI, Kuniyuki  

   3)MOCHIZUKI, Mitsuru  
 

(57) Abstract : 

The technology disclosed in the present specification pertains to a wireless communication system a base station and a wireless 

communication method which enable switching of analog control such as in the phase or the amplitude etc. while suppressing 

deterioration in power efficiency caused in a multi pass transmission route. The wireless communication system according to the 

present technology performs wireless communication by transmitting and receiving a plurality of wireless communication 

frames wherein at least one among the plurality of successive wireless communication frames is a wireless communication frame to 

which a cyclic prefix and a non transmission interval are added with respect to a valid symbol. 
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(57) Abstract : 

In order to efficiently execute processing related to transmission power provided is a terminal device provided with: a reception unit 

for receiving a first parameter and receiving a second parameter; and a first MAC processing unit for acquiring a Type 2 power 

headroom wherein the first MAC processing unit obtains the value of the Type 2 power headroom for a primary cell if the first 

parameter is set and simultaneous communication using a physical uplink control channel (PUCCH) and a physical uplink shared 

channel (PUSCH) is set and obtains the value of the Type 2 power headroom for the primary cell regardless of whether the 

simultaneous communication using the physical uplink control channel (PUCCH) and the physical uplink shared channel (PUSCH) is 

set if the second parameter is set. 
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(57) Abstract : 

The present disclosure relates to alight driven system which is able to chemically modify an organic substrate with high efficiency and 

in a cost effective manner. Also provided are methods for chemically modifying an organic substrate using the present systems and 

methods for manufacturing such systems. 
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(57) Abstract : 

A system and machine implemented method of wireless network access are provided. First network credentials for a first wireless 

network hosted by a wireless enabled device are received from a server. A first network connection with the wireless enabled device 

in the first wireless network is established based on the first network credentials. Second network credentials for a second wireless 

network are provided to the wireless enabled device via the first network connection. A second network connection with the wireless 

enabled device in the second wireless network is established based on the second network credentials. 
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(57) Abstract : 

This management device is provided to an automobile and comprises the following: a master key storage unit that stores the same 

master key as the master key which is used together with an ECU identifier to generate an initial key that is to be retained in an ECU; 

a communication unit that communicates with the ECU; a key generation unit that generates the ECU initial key by using the master 

key stored in the master key storage unit and the ECU identifier received from the ECU via the communication unit; and an initial key 

storage unit that stores the ECU initial key that was generated by the key generation unit in association with the ECU identifier. 
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(57) Abstract : 

A main frame (12) of a saddle riding type vehicle has a rearward extending section (12a) that extends rearward from a headpipe 

(11) and a downward extending section (12c) that extends downward from the rear end section of the rearward extending section 

(12a). An engine (30) is positioned below the rearward extending section (12a) and to the front of the downward extending section 

(12c). An air cleaner (40) is provided in a manner such that at least one section thereof is positioned to the rear of the downward 

extending section (12c) of the main frame (12). An intake channel (41) for connecting the air cleaner (40) and the intake part of the 

engine (30) is provided so as to bypass the downward extending section of the main frame (12) on the outside thereof on the left or 

right side in the vehicle widthwise direction. A canister (52) is positioned to the front of the downward extending section (12c) of the 

main frame (12) so as to overlap at least part of the intake channel (41) and not overlap the main frame (12) when seen from a vehicle 

lateral view. A purging pipe (56) is provided so as to pass below the rearward extending section (12a) of the main frame (12). 
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(57) Abstract : 

Techniques are described herein for reducing the need by a personal assistant module to solicit additional information from a user to 

identify which responsive action to take in response to a received user declaration. In various implementations upon identifying a user 

declaration received at a computing device a plurality of candidate responsive actions that can be initiated by the computing device in 

response to the user declaration may be identified. A single candidate responsive action may then be non deterministically 

(e.g. randomly stochastically) selected to be exclusively initiated on the computing device in response to the user declaration. 
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(57) Abstract : 

Some implementations are directed to translating chatspeak to a normalized form where the chatspeak is included in natural language 

input formulated by a user via a user interface input device of a computing device  such as input provided by the user to an automated 

assistant. The normalized form of the chatspeak may be utilized by the automated assistant in determining reply content that is 

responsive to the natural language input and that reply content may be presented to the user via one or more user interface output 

devices of the computing device of the user. Some implementations are additionally and/or alternatively directed to providing for 

presentation to a user natural language output that includes chatspeak in lieu of a normalized form of the chatspeak based at least in 

part on a chatspeak measure determined based on past usage of chatspeak by the user and/or by additional users. 
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(57) Abstract : 

A polyolefin composition comprising: A) from 19 wt% to 50 wt% of a propylene ethylene copolymer having an ethylene derived units 

content ranging from 1.5 wt% to 6.0 wt% B) from 50 wt% to 81 wt% of a propylene ethylene 1 butene terpolymer having an ethylene 

derived units content ranging from 1.5 wt% and 6.0 wt% and 1 butene derived units content of between 4.8 wt% and 12.4 wt%; the 

sum of the amount of component A) and B) being 100; the composition being characterized by the following features: molecular 

weight distribution (MWD) expressed in terms of Mw/Mn greater than 4.0; the creep and recovery curve measured on the polymer 

fuse at 200C measured according to the procedure reported in the characterizing section shows a maximum value between 600 and 

1200 seconds lower than 53x10 51/Pa. 
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(57) Abstract : 

A polyolefin composition comprising: A) from 19 wt% to 50 wt% of a propylene ethylene copolymer having an ethylene derived units 

content ranging from 1.5 wt% to 6.0 wt% B) from 50 wt% to 81 wt% of a propylene ethylene 1 butene terpolymer having an ethylene 

derived units content ranging from 1.5 wt% and 6.0 wt% and 1 butene derived units content of between 4.8 wt% and 12.4 wt%; the 

sum of the amount of component A) and B) being 100; the composition being characterized by the following features:  molecular 

weight distribution (MWD) expressed in terms of Mw/Mn greater than 4.0;  the creep and recovery curve measured on the polymer 

fuse at 200C measured accordingto the procedure reported in the characterizing section shows a maximum value between 600 and 200 

seconds lower than 53x10 4 1/Pa. 
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(57) Abstract : 

Invoking an agent during a dialog between a user and an automated assistant. Some implementations are directed to receiving during a 

human to automated assistant dialog natural language input of the user that indicates a desire to engage an agent but that fails to 

indicate a particular agent to be engaged. Those implementations are further directed to selecting a particular agent from a plurality of 

available agents and transmitting an invocation request to the selected particular agent. In some implementations an agent selection 

model can be utilized in selecting the particular agent such as a machine learning model. The machine learning model can be trained 

to enable generation of output that indicates for each of a plurality of available agents (and optionally intent(s) for those agents) a 

probability that the available agent (and optionally intent) will generate appropriate responsive content. 
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(57) Abstract : 

The present invention provides cyclic depsipeptide compounds of formula (I) and compositions comprising the compounds that are 

effective against parasites that harm animals. The compounds and compositions may be used for combating parasites in or on 

mammals and birds. The invention also provides for an improved method for eradicating, controlling and preventing parasite 

infestation in birds and mammals. 
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(57) Abstract : 

ABSTRACT The present application discloses a display module including a display substrate having a display area and a peripheral 

area surrounding the display area; a packaging cover facing the display substrate; and a mold frame having a frame shape and 

configured to receive the display substrate and the packaging cover. In the present display module, the mold frame includes a main 

body and a protrusion protruding away from an inner surface of the mold frame, the protrusion is between the display substrate and 

the packaging cover; the packaging cover has a recess in an area corresponding to the protrusion for receiving the protrusion; the 

recess and the protrusion complementarily match each other; and the protrusion has a first surface abutting the peripheral area of the 

display substrate and a second surface opposite to the first surface, the second surface abutting a surface of the recess. 
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(57) Abstract : 

Provided herein, inter alia, are methods and compounds for inhibiting K-Ras and for treating cancer. 
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(57) Abstract : 

A touch-sensing system is disclosed. The system includes a display device having a touch sensor with a matrix of row electrodes and 

column electrodes. Drive logic drives the row electrodes in a plurality of stylus sync sub-frames. In each, some row electrodes, 

referred to for that stylus sync sub-frame as sync-driven row electrodes, are driven by the drive logic with synchronization waveforms 

to synchronize the display device with an active stylus. For each stylus sync sub-frame, the sync-driven row electrodes are 

differentially driven by the drive logic, in the sense that a synchronization waveform used to drive one of the sync-driven row 

electrodes is different than a synchronization waveform used to drive another of the sync-driven row electrodes. 
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(57) Abstract : 

Abstract The present invention provides a novel rim which can be connected to a wheel disc without using a lug or bracket. More 

particularly, the rim is designed in such a way that it can be connected to the wheel disc by a simple bolt and nut, thus eliminating the 

requirement for a lug that is usually welded on to a rim base of the rim in a conventional tractor wheel. The rim without lug has an 

increased strength when compared to the conventional rim that is particularly utilized in agricultural tractors. The wheel comprises of 

a cylindrical rim with a rim base includes an inner periphery and an outer periphery; a wheel disc; a plurality of lug bolts and nuts; 

wherein the outer periphery of the rim receives a tire; and wherein the rim base provided with a predetermined profile of inner 

projection towards the inner periphery of the rim radially. Further, the wheel disc is connected to the inner projection of the rim. 
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(57) Abstract : 

The present invention relates to humanized antibodies that specifically bind to human transferrin receptor and their use in treating 

cancer and inflammatory disorders. 
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(57) Abstract : 

ABSTRACT This interior member of a vehicle includes: a base panel (18) formed of a first functional portion and a second functional 

portion that are adjacent to each other; and a cover panel (19) that is attached by overlapping to at least a part of an outer surface of the 

first functional portion, which is one of the functional portions of the base panel (18). On a connection region (Al) of the base panel 

(18) between the first functional portion and the second functional portion, a rib (22) that extends in a direction orthogonal to an edge 

surface of an overlapping portion with the base panel (18) of the cover panel (19) is integrally formed with the base panel (18) of the 

cover panel (19). 
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(57) Abstract : 

A staged application may be transitioned or hot swapped to live application that is the staged version of an application is transited to 

the live version of an application. The staged version may run in estimation mode alongside the live version. Only one version of an 

application may be active in a given run time workspace. The staged version may be initialized with one or more parameters or 

variables. The staged version may be tested or simulations may be performed to ensure the staged version is ready to be transitioned to 

a live version. The staged version may execute at a lower priority to ensure that the efficiency and operations of the live version are 

not disturbed. Once the staged version has been transitioned the replaced live version or another version may be transitioned to the 

staged version. The transitioned staged version and the replaced live version may be archived. 
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(57) Abstract : 

ABSTRACT Aspects of the present application relate to crystalline form of Entinostat, process for its preparation and pharmaceutical 

compositions thereof. 
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(57) Abstract : 

ABSTRACT Embodiments herein provide a method for compensating gyroscope drift on an electronic device. The method includes 

receiving by a data processing unit measurement data from a gyroscope. The method includes computing by the data processing unit a 

compensation parameter by analyzing the measurement data received from the gyroscope with respect to variations in temperature of 

the gyroscope. The method includes compensating by the data processing unit the measurement data by correcting the measurement 

data with the computed compensation parameter. The compensation parameter is continuously validated to correct the measurement 

data with the compensation parameter. Further, the received measurement data is updated continuously based on the computed 

compensation parameter, independent of the gyroscope on the electronic device, there by facilitating adaptive drift compensation. FIG. 

3  
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